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Title: Discussion on the motion for consideration of the Amendments made by Rajya Sabha to the Wakf (Amendment) Bill,
2010.

THE MINISTER OF MINORITY AFFAIRS (SHRI K. RAHMAN KHAN): Mr. Chairman, I beg to move:

"That the following amendments made by Rajya Sabha in the Bill to amend the Wakf Act, 1995, be taken into
consideration."

ENACTING FORMULA
1. That at page 1, line 1, forthe word "Sixty-first", the word "Sixty-fourth" be

substituted.
CLAUSE 1
2. That at page 1, line 3, for the figure "2010", the figure "2013" be
substituted.
CLAUSE 5
3. That at page 2, line 7, after the word "person”, the words "or institution,

public or private" be inserted.

4. That at page 2, line 9, after the words "terminated by" the words
"mutawalli or" be inserted.

5. That at page 2, line 18, the word "such" be deleted.

6. That at page 2, line 22, after the word "Khangah" the words "peerkhana
and karbala" be inserted.

7. That at page 2, forlines 23 to 27, the following be substituted, namely:-
"(v) for clause (r), the following clause shall be substituted, namely:-

(r) "wagf" means the permanent dedication by any person, of any movable
or immovable property for any purpose recognised by the Muslim law as
pious, religious or charitable and includes —

(i) a wadgf by user but such waqgf shall not cease to be a wagf by reason
only of the user having ceased irrespective of the period of such cesser;

(i) a Shamlat Patti, Shamlat Deh, Jumla Malkkan or by any other name
entered in a revenue record;

(i) "grants", including mashrat-ul-khidmat for any purpose recognised by
the Muslim law as pious, religious or charitable; and

(iv) a wagf-alal-aulad to the extent to which the property is dedicated for
any purpose recognised by Muslim law as pious, religious or charitable,
provided when the line of succession fails, the income of the wagf shall be
spent for education, development, welfare and such other purposes as
recognised by Muslim law,

and "waqif" means any person making such dedication;".
CLAUSE 6

8. That at page 2, afterline 28, the following be inserted, namely:-



10.

11.

12.

13.

14,

15.

16.

17.
18.

19.

20.

21.

22.

"(a) in sub-section (1), for the words 'wakfs existing in the State at the
date of the commencement of this Act', the words 'augaf in the State' shall
be substituted.".

That at page 2, line 29, forthe bracket and alphabet "(a)", the bracket and
alphabet "(b)", be substituted

That at page 2, line 33, for the figure "2010" the figure "2013" be
substituted

That at page 2, line 34, for the figure "2010" the figure "2013" be
substituted

That at page 2, for lines 38 and 39, the following be substituted,
namely:-

"(c) in sub-section (6).-

(i) inthe proviso, for the words "twenty years", the words "ten years"
shall be substituted,

(i) after the proviso, the following proviso shall be inserted, namely:-

"Provided further that the wagf properties already notified shall not be
reviewed again in subsequent survey except where the status of such
property has been changed in accordance with the provisions of any law."

CLAUSE 7
That at page 3, forlines 2 to 4, the following be substituted namely:-

"(3) The revenue authorities shall;-

(i) include the list of auqaf referred to in sub-section (2), while
updating the land records; and

(i) take into consideration the list of auqgaf referred to in sub-section (2),
while deciding mutation in the land records.".

CLAUSE 9

That at page 3, line 23, afterthe word "have" the word "the" be inserted

CLAUSE 11

That at page 4, line 9, forthe word "or" the word "and" be substituted

That at page 4, line 20, for the words "Central Council and the Council"
the words "Council and it" be substituted.

That at page 4, line 27 the words "Central Wagf" be deleted.

That at page 4, line 30, for the words "Judge of the Supreme Court and
the fee" the words "Judge of the Supreme Court or a retired Chief Justice
of a High Court and the fees" be substituted.

That at page 4, line 31 for the word "determined", the word "specified"
be substituted.

CLAUSE 12

That at page 4, line 38, forthe words "one year from the date of the", the
words "six months from the date of" be substituted.

That at page 4, line 39, for the figure "2010", the figure "2013" be
substituted.

That at page 4, for lines 42 and 43, the following b e substituted,



23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

namely:-

"section 13, in the case of Shia wadf, the Members shall belong to the Shia
Muslim and in the case of Sunni wadgf, the Members shall belong to the
Sunni Muslim".

CLAUSE 13

That at page 5, line 4, for the words "members enrolled with", the words
"members of" be substituted.

That at page 5, for lines 6 to 9, the following proviso be substituted,
namely:-

"Provided that in case there is no Muslim member of the Bar Council of a
State or a Union Territory, the State Government or the Union Territory
administration, as the case may be, may nominate any senior Muslim
advocate from that State or the Union Territory, and";.

That at page 5, for lines 33 and 34, the following be substituted,
namely:-

"(d) one person each from amongst Muslims, to be nominated by the State
Government from recognised scholars in Shia and Sunni Islamic Theology;".

That at page 5, line 37, forthe words "Deputy Secretary", the words "Joint
Secretary" be substituted.

That at page 5, line 42, for the words "less than three and not more than
five", the words "less than five and not more than seven" be substituted.

That at page 6, line 3, for the bracket and figure "(7)", the bracket and
figure "(5)" be substituted.

That at page 6, afterline 3, the following be inserted, namely:-

"(1IV) sub-section (7) shall be omitted.".
NEW CLAUSE 14A

That at page 6, afterline 5, the following new clause be inserted, namely:-

"14A. Insection 16 of the principal Act, after clause (d), Amendment
the following clause shall be inserted, namely:- of section
16.

"(da) he has been held guilty of encroachment on any wagf
property;".

CLAUSE 15

That at page 7, line 5, for the words "show of hands", the words "method
of secret ballot" be substituted.

CLAUSE 16

That at page 7, line 18, for the word "sub-sections", the word "sub-
section" be substituted.

That at page 7, line 23, after the words "State Government", the words
"and in case of non availability of a Muslim officer of that rank, a Muslim
officer of equivalent rank may be appointed on deputation" be inserted.

That at page 7, lines 24 and 25, be deleted.
NEW CLAUSE 17A

That at page 7, afterline 34, the following be inserted,
namely:



36.

37.

38.

39.

40.

17A. For section 28 of the principal Act, the following Substitution of
section shall be substituted, namely:- new section for
section 28.

"28. Subject to the provisions of this Act and the rules Power of District
made thereunder, the District Magistrate or in his Magistrate,
absence an Additional District Magistrate or Sub Additional
Divisional Magistrate of a District in the State shall be District
responsible for implementation of the decisions of the Magistrate or Sub
Board which may be conveyed throughthe Chief Divisional
Executive Officer and the Board may, wherever considers Magistrate to
necessary, seek directions from the Tribunal for the implement the
implementation of its decisions.". directions of the
Board.

CLAUSE 18
That at page 7, forlines 37 to 40, the following be substituted, namely:-

"(a) in sub-section (1) as so numbered, for the words 'subject to such
conditions and restrictions as may be prescribed and subject to the
payment of such fees as may be leviable under any law for the time being
in force', the words 'subject to such conditions as may be prescribed' shall
be substituted.".

CLAUSE 20
That at page 8, forlines 14 to 22, the following be substituted, namely:-

'(I) insub-section (2), for clause (j), the following clause shall be
substituted, namely:-

"(j) tosanction lease of any immovable property of a wadf in accordance
with the provisions of this Act and the rules made thereunder:

Provided that no such sanction shall be given unless a majority of not less
than two-thirds of the members of the Board present cast their vote in
favour of such transaction:

Provided further that where no such sanction is given by the Board, the
reasons for doing so shall be recorded in writing.";'.

That at page 8, line 26, for the word "fair", the word "market" be
substituted.

That at page 8, for lines 29 and 30, the following be substituted,
namely:-

"educational institution, shopping centre, market, housing or residential
flats and the like" shall be substituted".

CLAUSE 21

That at page 8, for lines 33 to 35, the following be
substituted, namely:-

"21. In section 33 of the principal Act, in sub-section (1), - Amendment

(a) after the words "the Chief Executive Officer", the ©f section 33.
words "or any other person authorised by him in writing"
shall be inserted:

(b) the words "either himself or any other person authorised
by him in writing in this behalf" shall be omitted'.

CLAUSE 24



41.
42.

43.

45.

That at page 9, lines 2 and 3, be deleted.

That at page 9, line 4, for the bracket and alphabet "(b)", the bracket and

alphabet "(a)" be substituted.

That at page 9, line 6, for the bracket and alphabet "(c)", the bracket and

alphabet "(b)" be substituted.
CLAUSE 26

That at page 9, for lines 13 to 19, the following be
substituted, namely:-

"26. In section 47 of the principal Act, -

(Din sub-section (1), -

(i) inclause (a), for the words "ten thousand rupees",
the words "fifty thousand rupees" shall be substituted:

(ii) in clause (b), for the words "ten thousand rupees",
the words "fifty thousand rupees" shall be substituted;

(iii) in clause (c), after the words "the State Government
may,", the words "under intimation to the Board", shall be
inserted:

(II) in sub-section (3), in the first proviso, the words "more
than ten thousand rupees but less than fifteen thousand
rupees", the words "more than fifty thousand rupees" shall
be substituted.

CLAUSE 27

That at page 9, for lines 20 to41, the following be
substituted, namely:-

"27. In section 51 of the principal Act,-

(i) for sub-section (1), the following sub-sections shall
be substituted, namely:-".

(1) Notwithstanding anything contained in the wagf
deed, any lease of any immovable property which is
wagf property, shall be void unless such lease is
effected with the prior sanction of the Board:

Provided that no mosque, dargah, khangah, graveyard, or
imambara shall be leased except any unused graveyards in
the State of Punjab, Haryana and Himachal Pradesh where
such graveyard has been leased out before the date of
commencement of the Wakf (Amendment) Act, 2013.

(1A) Any sale, gift, exchange, mortgage or transfer of wagf
property shall be void ab initio:

Provided that in case the Board is satisfied that any wagf
property may be developed for the purposes of the Act, it
may, after recording reasons in writing, take-up the
development of such property through such agency and in
such manner as the Board may determine and move a
resolution containing recommendation of development of
such wagf property, which shall be passed by a majority of
two-thirds of the total membership of the Board.

Provided further that nothing contained in this sub-section
shall affect any acquisition of waqf properties for a public
purpose under the Land Acquisition Act, 1894 or any other
law relating to acquisition of land if such acquisition is made
in consultation with the Board;

Amendment
of section 47.

Amendment
of section 51.

1 of 1894.

42 of 1991.



46.

47.

48.

49.

Provided also that —

(a) the acquisition shall not be in contravention of
the Places of Public Worship (Special Provisions)
Act, 1991;

(b) the purpose for which the land is being acquired shall be
undisputedly for a public purpose;

(¢) no alternative land is available which shall be considered
as more or less suitable for that purpose; and

(d) to safeguard adequately the interest and objective of the
wagf, the compensation shall be at the prevailing market
value or a suitable land with reasonable solatium in lieu of
the acquired property;

(ii) sub-sections (2), (3), (4) and (5) shall be
omitted.".

CLAUSE 29

That at page 10, line 14, for the word "save", the word "except" be

substituted.

That at page 10, line 15, for the words "an officer duly authorised by the
Board", the words "any officer duly authorised by the State Government" be

substituted.
CLAUSE 30

That at page 10, for lines 18 and 19, the following be
substituted, namely:-

"30. In section 54 of the principal Act,-

(a) in sub-section (3), for the words "he may, by an order,
require the encroacher to remove", substitute "he may,
make an application to the Tribunal for grant of order of
eviction for removing"

(b) for sub-section (4), the following sub-sections shall be
substituted, namely:-

"(4) The Tribunal, upon receipt of such application from the
Chief Executive Officer, for reasons to be recorded therein,
make an order of eviction directing that the wagf property
shall be vacated by all persons who may be in occupation
thereof or any part thereof, and cause a copy of the order to
be affixed on the outer door or some other conspicuous part
of the wagf property:

Provided that the Tribunal may before making an order of
eviction, give an opportunity of being heard to the person
against whom the application for eviction has been made by
the Chief Executive Officer.

(5) If any person refuses or fails to comply with the order of
eviction within forty-five days from the date of affixture of
the order under sub-section (2), the Chief Executive Officer
or any other person duly authorised by him in this behalf
may evict that person from, and take possession of, the
wagf property.".

Amendment
of section
54.

NEW CLAUSES 30A AND 30B

That at page 10, after line 19, the following be inserted,



50.

namely:-

"30A. In section 55 of the principal Act, - Amendment of
section 55.

() for the word, bracket and figure "sub-section (3)", the
word, bracket and figure "sub-section (4) shall be
substituted:

(b) for the words "apply to the Sub-Divisional Magistrate",
the words "refer the order of the Tribunal to the Executive
Magistrate" shall be substituted.

30B. After section 55 of the principal Act, the following  Insertion of
section shall be /nserted, namely:- new section
55A.

"55A. (1) Where any person has been evicted from any  Disposal of
wagf property under sub-section (4) of the section 54, the property left on
Chief Executive Officer may, after giving fourteen days' wagf property
notice to the person from whom possession of the waqgf by unauthorised
property has been taken and after publishing the notice in  occupants.
at least one newspaper having circulation in the locality

and after proclaiming the contents of the notice by placing

it on conspicuous part of the wadgf property, remove or

cause to be removed or dispose of by public auction any

property remaining on such premises.

(2) Where any property is sold under sub-section (1), the
sale proceeds shall, after deducting the expenses relating
to removal, sale and such other expenses, the amount, if
any, due to the State Government or a local authority or a
corporate authority on account of arrears of rent, damages
or costs, be paid to such person, as may appear to the
Chief Executive Officer to be entitled to the same:

Provided that where the Chief Executive Officer is unable to
decide asto the person to whom the balance of the
amount is payable or as to the apportionment of the same,
he may refer such dispute to the Tribunal and the decision
of the Tribunal thereon shall be final.".

CLAUSE 31

That at page 10, for line 21 to 36, the following be substituted,
namely:-

'(a) in sub-section (1), —

(i) for the words "A lease or sub-lease for any period exceeding three
years", the words "A lease for any period exceeding thirty years" shall be
substituted:

(i) the following proviso shall be inserted at the end, namely:-

Provided that a lease for any period up to thirty years may be made for
commercial activities, education or health purposes, with the approval of
the State Government, for such period and purposes as may be specified
in the rules made by the Central Government:

Provided further that lease of any immovable wagf property, which is an
agricultural land, for a period exceeding three years shall,
notwithstanding anything contained in the deed or instrument of wagf or
in any other law for the time being in force, be void and of no effect:

Provided also that before making lease of any waqgf property, the Board



51.

52.

53.

54.

shall publish the details of lease and invite bids in at least one leading
national and regional news papers.';

(b) in sub-section (2), for the words "A lease or sub-lease for any period
exceeding one year and not exceeding three years", the words "A lease
for a period of one year but not exceeding thirty years" shall be
substituted;'.

(¢) in sub-section (3), -

(i) the words "or sub-lease", at both the places where they occur, shall
be omitted:

(i) the following proviso shall be inserted at the end, namely:-

That at page 10, lines 38 and 39, for the words "regarding a lease or
sub-lease for any period exceeding one year and exchange or mortgage",
the words "regarding a lease for any period exceeding three years" be
substituted.

CLAUSE 34

That at page 11, for lines 19 to 21, the following be substituted,
namely:-

"34. In section 68 of the principal Act, -

(i) in sub-section (2), for the words "Magistrate of the first class" and
"Magistrate", the words "District Magistrate, Additional District
Magistrate, Sub-Divisional Magistrate or their equivalent" shall be
substituted:

(i) in sub-sections (3), (4), (5) and sub-section (6), for the words "the
Magistrate" the words "any Magistrate" shall be substituted.

CLAUSE 39
That at page 12, forlines 3 to 5, the following be substituted, namely:-

"and a copy of the said auditor's report, along with orders shall be
forwarded by the State Government to the Council within a period of thirty
days of laying of such report before each House of the State legislature
where it consists of two Houses or where such Legislatures consist of one
House, before that House.".

CLAUSE 40

That at page 12, for lines 6 and 7, the following be substituted,
namely:-

"40. In section 83 of the principal Act, —

(a) for sub-section (1), the following sub-section shall be substituted,
namely:-

(1) The State Government shall, by notification in the Official Gazette,
constitute as many Tribunals as it may think fit, for the determination of
any dispute, question or other matter relating to a wagf or wagf property,
eviction of a tenant or determination of rights and obligations of the
lessor and the lessee of such property, under this Act and define the local
limits and jurisdiction of such Tribunals;



55.

56.

57.

58.

50.

60.

(b) for sub-section (4), the following sub-sections shall be substituted,
namely:-

That at page 12, line 18, for the word "presented", the word
"prescribed" be substituted.

NEW CLAUSE 42A

That at page 12, after line 22, the following be inserted,
namely:-

"42A. Section 87 of the principal Act shall be omitted. Omission of
section 87.

NEW CLAUSE 43A

That at page 12, after line 24, the following be inserted,
namely:-

"43A. In section 91 of the principal Act, in sub-section (1), Amendment
for the words "it appears to the collector before an award of section 91.
is made that any property”, the words "and before an

award is made, in case the property" shall be substituted.

CLAUSE 46

That at page 12, line 41, the words "Central Wagf" be deleted.
CLAUSE 47

That at page 13, for lines 3 to 8, the following be
substituted, namely:-

"104A. (1) Notwithstanding anything contained in this Act or Prohibition of
any other law for the time being in force or any waqgf deed, sale, gift,
no person shall sell, gift, exchange, mortgage or transfer any  exchange,
movable or immovable property which is a wagf property to mortgage or
any other person. transfer of
wagf
property.

(2) Any sale, gift, exchange, mortgage or transfer of
property referred to in sub-section (1) shall be void ab
initio.".

NEW CLAUSE 47A

That at page 13, after line 8, the following be inserted,
namely:-

"47A. After section 104A of the principal Act, the following Insertion of

section shall be inserted, namely:- new section
104B.
"104B. (1) If any waqf property has been occupied by the Restoration of
Government agencies it shall be returned to the Board or the wadgf
mutawalli within a period of six months from the date of the properties in
order of the Tribunal. occupation of
Government
agencies to
wagqf Boards.

(2) The Government agency may, if the property is required
for a public purpose, make an application for determination
of the rent, or as the case may be, the compensation, by the
Tribunal at the prevailing market value.".



CLAUSE 48

61. That at page 13, line 10, the words "Central Wagf" be deleted.
NEW CLAUSE 48A

62. That at page 13, after line 11, the following be inserted,
namely:-

'48A. After section 108 of the principal Act, the following Insertion of
section shall be inserted, namely:- new section
108A.

"108A. The provisions of this Act shall have overriding Act to have
effect notwithstanding anything inconsistent therewith  overriding
contained in any other law for the time being in force or in effect.
any instrument having effect by virtue of any law other

than this Act.".".

CLAUSE 49
63. That at page 13, afterline 26, the following be inserted, namely:-
"(d) clause (xi) shall be omitted:".

64. That at page 13, line 27, for the bracket and alphabet "(d)", the bracket
and alphabet "(e)" be substituted.

Sir, I have the honour to commend the amendments made by Rajya Sabha on 19t August 2013 in the Wakf
(Amendment) Bill, 2010 as passed by the Lok Sabha, for consideration of this august House.

The Wakf Act, 1995, came into force on 1st January 1996 except for the State of Jammu & Kashmir. During all these years,
there has been a widespread feeling that the Act has not proved effective in improving the administration of Auqaf.

The Sachar Committee considered this issue and suggested a humber of amendments to the Act.

The Joint Parliamentary Committee on Wagf (JPC), constituted on 2.1.2006, in its third report recommended a wide range
of amendments relating to time bound survey of wagf properties, prevention and removal of encroachments, making the
Central Wagf Council more effective, provisions for development of wagf properties, etc,

The amendments proposed were considered in consultation with other stakeholders.

The Wakf (Amendment) Bill, 2010, with the amendments proposed, was introduced in the Lok Sabha on 27th April,
2010 and was passed by the Lok Sabha on 7th May, 2010. Subsequently, the Bill came up before the Rajya Sabha. The

Rajya Sabha decided to refer the Bill to its Select Committee. The Select Committee submitted its report on 16th
December, 2011.

Based on the consultations with the stakeholders, the Government also proposed various amendments. The Wakf
(Amendment) Bill, 2011 as reported by the Select Committee, along with the amendments proposed by the Government

was passed by the Rajya Sabha on 19th August, 2013. The major amendments proposed are as under:-

(i)To replace the words "by a person professing Islam" with the words "by any person" in the definition of wakf. This will
allow non-Muslims also to create wakf;

(i)  Wakf properties already surveyed and notified are not to be reviewed again in subsequent surveys except where the



status of such property has been changed in accordance with the provisions of any law;

(iii) The revenue authorities to include the list of augaf published in the Official Gazette while updating the land records,
and take into consideration this list while deciding mutation in the land records;

(iv) Any dispute arising out of a directive issued by the Central Wakf Council to be referred to a Board of Adjudication to
be constituted by the Central Government, to be presided over by a retired judge of the Supreme Court or a retired Chief
Justice of a High Court;

(v} The Establishment of State Wakf Boards within 6 months (instead of one year) from the date of commencement of
this Act;

(vi)  The level of the officer of the State Government to be nominated as Member of the Board has been raised from
Deputy Secretary to Joint Secretary to the State Government;

(vii)  Disqualification for being appointed or for continuing as a member of the Wagf Board for a person who has been held
guilty of encroachment on any wakf property;

(viii)  Chief Executive Officer (CEO) of the Board will be appointed by State Governments from a panel of two names
suggested by the Board. The CEO should be of the rank of a Deputy Secretary to the State Government or above and in
case of non availability of a Muslim officer of that rank, a Muslim officer of equivalent rank may be appointed on deputation;

(ix.) The District Magistrate or in his absence an Additional District Magistrate or Sub Divisional Magistrate of a district in
the State would implement the decisions of the Board which may be conveyed through the Chief Executive Officer and the
Board may, wherever considered necessary, seek directions from the Tribunal for the implementation of its decisions;

'Sale', 'Gift', 'Mortgage', 'Exchange' and 'Transfer' of Waqf properties have been prohibited to curb alienation of Waqgf
properties. 'Lease' of wagf properties is being allowed. However, 'Lease’ of Mosque, Dargah, Khanquah, Graveyard and
Imambara has been prohibited. Further, based on the recommendations of the Punjab, Haryana and Himachal Pradesh
Wakf Boards, unused graveyards, which have already been leased out before the date of commencement of the Wakf
(Amendment) Act, 2013 in these States, are being permitted to be leased now.

The Board will sanction 'lease’ when two-thirds of the total membership of the Board is present and cast their vote in
favour of such transaction. The lease period has been enhanced uniformly up to 30 years for commercial activities,
education or health purposes with the approval by the State Government because of the long gestation periods of such
projects and the long periods of return on capital employed. The maximum period of lease of agricultural land is fixed for
three years. Further, lease beyond three years is to be intimated to the State Government and it would become effective
only after 45 days.

The Chief Executive Officer is being empowered to remove encroachments from wagf properties by applying to the
Tribunal for grant of order of eviction from wadf properties. However, the Tribunal before making an order of eviction, may
give an opportunity to stakeholder of being heard.

Section 87 of the Wakf Act 1995, has been deleted which is pertaining to enforcement of right on behalf of the
unregistered wadf.

The jurisdiction of the Tribunal has been extended by inclusion of disputes concerning the eviction of a tenant in occupation
of a wagf property or the rights and obligations of the lessor and the lessee of such property.

A new section is proposed to be inserted regarding restoration of wagf properties occupied by the Government or the
Government Agencies to the Wagf Boards. If any wadgf property has been occupied by the Government agencies, it shall be
returned to the Board or the mutawalli within a period of six months from the date of the order of the Tribunal. The
Government may, if the property is required for a public purpose, make an application for determination of the rent or, as
the case may be, the compensation which would be decided by the Tribunal at the prevailing market rate.

The provisions of this Act shall have an over-riding effect notwithstanding anything inconsistent therewith contained
in any other law for the time being in force.

Sir, with these words, I would submit this Bill for the consideration of the House.



MR. CHAIRMAN : Motion Moved:

"That the following amendments made by Rajya Sabha in the Bill to amend the Wakf Act, 1995, be taken into
consideration."

ENACTING FORMULA
1. That at page 1, line 1, forthe word "Sixty-first", the word "Sixty-fourth" be

substituted.
CLAUSE 1
2. That at page 1, line 3, for the figure "2010", the figure "2013" be
substituted.
CLAUSE 5
3. That at page 2, line 7, after the word "person”, the words "or institution,

public or private" be inserted.

4, That at page 2, line 9, after the words "terminated by" the words
"mutawalli or" be inserted.

5. That at page 2, line 18, the word "such" be deleted.

6. That at page 2, line 22, after the word "Khangah" the words "peerkhana
and karbala" be inserted.

7. That at page 2, forlines 23 to 27, the following be substituted, namely:-
"(v) for clause (r), the following clause shall be substituted, namely:-

(r) "wagf" means the permanent dedication by any person, of any movable
or immovable property for any purpose recognised by the Muslim law as
pious, religious or charitable and includes —

(i) a waqgf by user but such waqgf shall not cease to be a wagf by reason
only of the user having ceased irrespective of the period of such cesser;

(i) a Shamlat Patti, Shamlat Deh, Jumla Malkkan or by any other name
entered in a revenue record;

(i) "grants", including mashrat-ul-khidmat for any purpose recognised by
the Muslim law as pious, religious or charitable; and

(iv) a wagf-alal-aulad to the extent to which the property is dedicated for
any purpose recognised by Muslim law as pious, religious or charitable,
provided when the line of succession fails, the income of the wagf shall be
spent for education, development, welfare and such other purposes as
recognised by Muslim law,

and "waqif" means any person making such dedication;".
CLAUSE 6

8. That at page 2, afterline 28, the following be inserted, namely:-

"(a) in sub-section (1), for the words 'wakfs existing in the State at the
date of the commencement of this Act', the words 'augaf in the State' shall
be substituted.".

9. That at page 2, line 29, forthe bracket and alphabet "(a)", the bracket and
alphabet "(b)", be substituted



10.

11.

12,

13.

14,

15.

16.

17.
18.

19.

20.

21.

22.

23.

That at page 2, line 33, for the figure "2010" the figure "2013" be
substituted

That at page 2, line 34, for the figure "2010" the figure "2013" be
substituted

That at page 2, for lines 38 and 39, the following be substituted,
namely:-
"(c) in sub-section (6).-

(i) in the proviso, for the words "twenty years", the words "ten years" shall
be substituted,

(i) after the proviso, the following proviso shall be inserted, namely:-

"Provided further that the wagf properties already notified shall not be
reviewed again in subsequent survey except where the status of such
property has been changed in accordance with the provisions of any law."

CLAUSE 7
That at page 3, forlines 2 to 4, the following be substituted namely:-

"(3) The revenue authorities shall;-

(i) include the list of auqgaf referred to in sub-section (2), while updating
the land records; and

(i) take into consideration the list of auqgaf referred to in sub-section (2),
while deciding mutation in the land records.".

CLAUSE 9

That at page 3, line 23, afterthe word "have" the word "the" be inserted

CLAUSE 11

That at page 4, line 9, forthe word "or" the word "and" be substituted

That at page 4, line 20, for the words "Central Council and the Council"
the words "Council and it" be substituted.

That at page 4, line 27 the words "Central Wagf" be deleted.

That at page 4, line 30, for the words "Judge of the Supreme Court and
the fee" the words "Judge of the Supreme Court or a retired Chief Justice
of a High Court and the fees" be substituted.

That at page 4, line 31 for the word "determined", the word "specified"
be substituted.

CLAUSE 12

That at page 4, line 38, forthe words "one year from the date of the", the
words "six months from the date of" be substituted.

That at page 4, line 39, for the figure "2010", the figure "2013" be
substituted.

That at page 4, for lines 42 and 43, the following b e substituted,
namely:-

"section 13, in the case of Shia wagf, the Members shall belong to the Shia
Muslim and in the case of Sunni wadgf, the Members shall belong to the
Sunni Muslim".

CLAUSE 13

That at page 5, line 4, for the words "members enrolled with", the words



24.

25.

26.

27.

28.

20.

30.

3L

32.

33.

34.

35.

"members of" be substituted.

That at page 5, for lines 6 to 9, the following proviso be substituted,
namely:-

"Provided that in case there is no Muslim member of the Bar Council of a
State or a Union Territory, the State Government or the Union Territory
administration, as the case may be, may nominate any senior Muslim
advocate from that State or the Union Territory, and";.

That at page 5, for lines 33 and 34, the following be substituted,
namely:-

"(d) one person each from amongst Muslims, to be nominated by the State
Government from recognised scholars in Shia and Sunni Islamic Theology;".

That at page 5, line 37, forthe words "Deputy Secretary", the words "Joint
Secretary" be substituted.

That at page 5, line 42, for the words "less than three and not more than
five", the words "less than five and not more than seven" be substituted.

That at page 6, line 3, for the bracket and figure "(7)", the bracket and
figure "(5)" be substituted.

That at page 6, afterline 3, the following be inserted, namely:-

"(1IV) sub-section (7) shall be omitted.".
NEW CLAUSE 14A

That at page 6, afterline 5, the following new clause be inserted, namely:-

"14A. Insection 16 of the principal Act, after clause (d), Amendment
the following clause shall be inserted, namely:- of section
16.

"(da) he has been held guilty of encroachment on any waqgf
property;".

CLAUSE 15

That at page 7, line 5, forthe words "show of hands", the words "method
of secret ballot" be substituted.

CLAUSE 16

That at page 7, line 18, for the word "sub-sections", the word "sub-
section" be substituted.

That at page 7, line 23, after the words "State Government", the words
"and in case of non availability of a Muslim officer of that rank, a Muslim
officer of equivalent rank may be appointed on deputation" be inserted.

That at page 7, lines 24 and 25, be deleted.
NEW CLAUSE 17A

That at page 7, after line 34, the following be inserted,
namely:

17A. For section 28 of the principal Act, the following Substitution  of
section shall be substituted, namely:- new section for
section 28.



36.

37.

38.

30.

40.

41.

"28. Subject to the provisions of this Act and the rules Power of District
made thereunder, the District Magistrate or in his Magistrate,
absence an Additional District Magistrate or Sub Additional
Divisional Magistrate of a District in the State shall be District
responsible for implementation of the decisions of the Magistrate or Sub
Board which may be conveyed throughthe Chief Divisional
Executive Officer and the Board may, wherever considers Magistrate to
necessary, seek directions from the Tribunal for the implement the
implementation of its decisions.". directions of the
Board.

CLAUSE 18
That at page 7, forlines 37 to 40, the following be substituted, namely:-

"(a) in sub-section (1) as so numbered, for the words 'subject to such
conditions and restrictions as may be prescribed and subject to the
payment of such fees as may be leviable under any law for the time being
in force', the words 'subject to such conditions as may be prescribed' shall
be substituted.".

CLAUSE 20
That at page 8, forlines 14 to 22, the following be substituted, namely:-

'(I) insub-section (2), for clause (j), the following clause shall be
substituted, namely:-

"(j) tosanction lease of any immovable property of a wagf in accordance
with the provisions of this Act and the rules made thereunder:

Provided that no such sanction shall be given unless a majority of not less
than two-thirds of the members of the Board present cast their vote in
favour of such transaction:

Provided further that where no such sanction is given by the Board, the
reasons for doing so shall be recorded in writing.";".

That at page 8, line 26, for the word "fair", the word "market" be
substituted.

That at page 8, for lines 29 and 30, the following be substituted,
namely:-

"educational institution, shopping centre, market, housing or residential
flats and the like" shall be substituted:".

CLAUSE 21

That at page 8, for lines 33 to 35, the following be
substituted, namely:-

"21. In section 33 of the principal Act, in sub-section (1), - Amendment

(a) after the words "the Chief Executive Officer”, the words ©f Section 33.

"or any other person authorised by him in writing" shall be
inserted:

(b) the words "either himself or any other person authorised
by him in writing in this behalf" shall be omitted".

CLAUSE 24
That at page 9, lines 2 and 3, be deleted.



42.

43.

45.

That at page 9, line 4, for the bracket and alphabet "(b)", the bracket and

alphabet "(a)" be substituted.

That at page 9, line 6, for the bracket and alphabet "(c)", the bracket and

alphabet "(b)" be substituted.
CLAUSE 26

That at page 9, for lines 13 to 19, the following be
substituted, namely:-

"26. In section 47 of the principal Act, -

(I) in sub-section (1), -

(i) inclause (a), for the words "ten thousand rupees", the
words "fifty thousand rupees" shall be substituted;

(ii) in clause (b), for the words "ten thousand rupees", the
words "fifty thousand rupees" shall be substituted;

(iii) in clause (c), after the words "the State Government
may,", the words "under intimation to the Board", shall be
inserted:

(II) in sub-section (3), in the first proviso, the words "more
than ten thousand rupees but less than fifteen thousand
rupees”, the words "more than fifty thousand rupees" shall
be substituted.

CLAUSE 27

That at page 9, for lines 20 to 41, the following be
substituted, namely:-

"27. In section 51 of the principal Act,-

(i) for sub-section (1), the following sub-sections shall be
substituted, namely:-".

(1) Notwithstanding anything contained in the wagf deed,
any lease of any immovable property which is wagf property,
shall be void unless such lease is effected with the prior
sanction of the Board:

Provided that no mosque, dargah, khangah, graveyard, or
imambara shall be leased except any unused graveyards in
the State of Punjab, Haryana and Himachal Pradesh where
such graveyard has been leased out before the date of
commencement of the Wakf (Amendment) Act, 2013.

(1A) Any sale, gift, exchange, mortgage or transfer of wagf
property shall be void ab initio:

Provided that in case the Board is satisfied that any wagf
property may be developed for the purposes of the Act, it
may, after recording reasons in writing, take-up the
development of such property through such agency and in
such manner as the Board may determine and move a
resolution containing recommendation of development of
such waqgf property, which shall be passed by a majority of
two-thirds of the total membership of the Board.

Provided further that nothing contained in this sub-section
shall affect any acquisition of waqf properties for a public
purpose under the Land Acquisition Act, 1894 or any other
law relating to acquisition of land if such acquisition is made

Amendment
of section 47.

Amendment
of section 51.

1 of 1894.



46.

47.

48.

in consultation with the Board;
Provided also that —

(@) the acquisition shall not be in contravention of the Places
of Public Worship (Special Provisions) Act, 1991;

(b) the purpose for which the land is being acquired shall be
undisputedly for a public purpose;

() no alternative land is available which shall be considered
as more or less suitable for that purpose; and

(d) to safeguard adequately the interest and objective of the
wagf, the compensation shall be at the prevailing market
value or a suitable land with reasonable solatium in lieu of
the acquired property;

(i) sub-sections (2), (3), (4) and (5) shall be omitted.".

CLAUSE 29

42 of 1991.

That at page 10, line 14, for the word "save", the word "except" be

substituted.

That at page 10, line 15, for the words "an officer duly authorised by the
Board", the words "any officer duly authorised by the State Government" be

substituted.
CLAUSE 30

That at page 10, for lines 18 and 19, the following be
substituted, namely:-

"30. In section 54 of the principal Act,-

(a) in sub-section (3), for the words "he may, by an order,
require the encroacher to remove", substitute "he may,
make an application to the Tribunal for grant of order of
eviction for removing"

(b) for sub-section (4), the following sub-sections shall be
substituted, namely:-

"(4) The Tribunal, upon receipt of such application from the
Chief Executive Officer, for reasons to be recorded therein,
make an order of eviction directing that the wagf property
shall be vacated by all persons who may be in occupation
thereof or any part thereof, and cause a copy of the order to
be affixed on the outer door or some other conspicuous part
of the wagf property:

Provided that the Tribunal may before making an order of
eviction, give an opportunity of being heard to the person
against whom the application for eviction has been made by
the Chief Executive Officer.

(5) If any person refuses or fails to comply with the order of
eviction within forty-five days from the date of affixture of
the order under sub-section (2), the Chief Executive Officer
or any other person duly authorised by him in this behalf may
evict that person from, and take possession of, the wagf
property.".

Amendment
of section
54.



49.

50.

NEW CLAUSES 30A AND 30B

That at page 10, after line 19, the following be inserted,
namely:-

"30A. In section 55 of the principal Act, - Amendment of
section 55.

(a) for the word, bracket and figure "sub-section (3)", the
word, bracket and figure "sub-section (4) shall be
substituted:

(b) for the words "apply to the Sub-Divisional Magistrate",
the words "refer the order of the Tribunal to the Executive
Magistrate" shall be substituted.

30B. After section 55 of the principal Act, the following  Insertion of
section shall be inserted, namely:- new section
55A.

"55A. (1) Where any person has been evicted from any  Disposal of
wagf property under sub-section (4) of the section 54, the property left on
Chief Executive Officer may, after giving fourteen days' wadf property
notice to the person from whom possession of the wagf by unauthorised
property has been taken and after publishing the notice in occupants.
at least one newspaper having circulation in the locality

and after proclaiming the contents of the notice by placing

it on conspicuous part of the waqgf property, remove or

cause to be removed or dispose of by public auction any

property remaining on such premises.

(2) Where any property is sold under sub-section (1), the
sale proceeds shall, after deducting the expenses relating
to removal, sale and such other expenses, the amount, if
any, due to the State Government or a local authority or a
corporate authority on account of arrears of rent, damages
or costs, be paid to such person, as may appear to the
Chief Executive Officer to be entitled to the same:

Provided that where the Chief Executive Officer is unable to
decide asto the person to whom the balance of the
amount is payable or as to the apportionment of the same,
he may refer such dispute to the Tribunal and the decision
of the Tribunal thereon shall be final.".

CLAUSE 31

That at page 10, for line 21 to 36, the following be substituted,
namely:-

'(a) in sub-section (1), -

(i) for the words "A lease or sub-lease for any period exceeding three
years", the words "A lease for any period exceeding thirty years" shall be
substituted:

(i) the following proviso shall be inserted at the end, namely:-

Provided that a lease for any period up to thirty years may be made for
commercial activities, education or health purposes, with the approval of
the State Government, for such period and purposes as may be specified
in the rules made by the Central Government:

Provided further that lease of any immovable wagf property, which is an
agricultural land, for a period exceeding three years shall,



51.

52.

53.

54.

notwithstanding anything contained in the deed or instrument of wagf or
in any other law for the time being in force, be void and of no effect:

Provided also that before making lease of any wagf property, the Board
shall publish the details of lease and invite bids in at least one leading
national and regional news papers.';

(b) in sub-section (2), for the words "A lease or sub-lease for any period
exceeding one year and not exceeding three years", the words "A lease
for a period of one year but not exceeding thirty years" shall be
substituted.

(¢) in sub-section (3), —

(i) the words "or sub-lease", at both the places where they occur, shall
be omitted:

(i) the following proviso shall be inserted at the end, namely:-

That at page 10, lines 38 and 39, for the words "regarding a lease or
sub-lease for any period exceeding one year and exchange or mortgage",
the words "regarding a lease for any period exceeding three years" be
substituted.

CLAUSE 34

That at page 11, for lines 19 to 21, the following be substituted,
namely:-

"34, In section 68 of the principal Act, -

(i) in sub-section (2), for the words "Magistrate of the first class" and
"Magistrate”, the words "District Magistrate, Additional District
Magistrate, Sub-Divisional Magistrate or their equivalent" shall be
substituted:

(ii) in sub-sections (3), (4), (5) and sub-section (6), for the words "the
Magistrate" the words "any Magistrate" shall be substituted.

CLAUSE 39
That at page 12, forlines 3 to 5, the following be substituted, namely:-

"and a copy of the said auditor's report, along with orders shall be
forwarded by the State Government to the Council within a period of thirty
days of laying of such report before each House of the State legislature
where it consists of two Houses or where such Legislatures consist of one
House, before that House.".

CLAUSE 40

That at page 12, for lines 6 and 7, the following be substituted,
namely:-

"40. In section 83 of the principal Act, —

(a) for sub-section (1), the following sub-section shall be substituted,
namely:-

(1) The State Government shall, by notification in the Official Gazette,
constitute as many Tribunals as it may think fit, for the determination of
any dispute, question or other matter relating to a wagf or wagf property,
eviction of a tenant or determination of rights and obligations of the
lessor and the lessee of such property, under this Act and define the local
limits and jurisdiction of such Tribunals;



55.

56.

57.

58.

59.

60.

(b) for sub-section (4), the following sub-sections shall be substituted,
namely:-

That at page 12, line 18, for the word "presented”, the word
"prescribed" be substituted.

NEW CLAUSE 42A

That at page 12, after line 22, the following be inserted,
namely:-

"42A. Section 87 of the principal Act shall be omitted. Omission of
section 87.

NEW CLAUSE 43A

That at page 12, after line 24, the following be inserted,
namely:-

"43A. In section 91 of the principal Act, in sub-section (1), Amendment
for the words "it appears to the collector before an award of section 91.
is made that any property”, the words "and before an

award is made, in case the property" shall be substituted.

CLAUSE 46

That at page 12, line 41, the words "Central Wagf" be deleted.
CLAUSE 47

That at page 13, for lines 3 to 8, the following be
substituted, namely:-

"104A. (1) Notwithstanding anything contained in this Act or Prohibition of
any other law for the time being in force or any wagf deed, sale, gift,
no person shall sell, gift, exchange, mortgage or transfer any  exchange,
movable or immovable property which is a wagf property to mortgage or
any other person. transfer of
wagf
property.

(2) Any sale, gift, exchange, mortgage or transfer of
property referred to in sub-section (1) shall be void ab
initio.".

NEW CLAUSE 47A

That at page 13, after line 8, the following be inserted,
namely:-

"47A. After section 104A of the principal Act, the following Insertion of

section shall be /nserted, namely:- new section
104B.
"104B. (1) If any wagf property has been occupied by the Restoration of
Government agencies it shall be returned to the Board or the wagf
mutawalli within a period of six months from the date of the properties in
order of the Tribunal. occupation of
Government
agencies to
wagf Boards.

(2) The Government agency may, if the property is required
for a public purpose, make an application for determination



of the rent, or as the case may be, the compensation, by the
Tribunal at the prevailing market value.".

CLAUSE 48
61. That at page 13, line 10, the words "Central Wagf" be deleted.

NEW CLAUSE 48A
62. That at page 13, after line 11, the following be inserted,
namely:-
'48A. After section 108 of the principal Act, the following Insertion of
section shall be inserted, namely:- new section
108A.

"108A. The provisions of this Act shall have overriding Actto have
effect notwithstanding anything inconsistent therewith  overriding
contained in any other law for the time being in force or in effect.
any instrument having effect by virtue of any law other

than this Act.".".

CLAUSE 49
63. That at page 13, afterline 26, the following be inserted, namely:-
"(d) clause (xi) shall be omitted:".

64. That at page 13, line 27, for the bracket and alphabet "(d)", the bracket
and alphabet "(e)" be substituted.

MR. CHAIRMAN: Now, Sk. Saidul Haque is to move his amendments. Are you moving your amendments?

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, I would like to first speak on my amendments. It is not that I will not
speak.

MR. CHAIRMAN: You just tell me whether you are moving your amendments or not. Do you want to move your
amendments? Or, do you want to withdraw them?

SK. SAIDUL HAQUE : Sir, I want to move my amendments, but before that, I would like to say something.
MR. CHAIRMAN: That will be later on.
SK. SAIDUL HAQUE : Sir, I would like to move my amendments. I beg to move:
Sl. No. Clause No.
1 Page 2, in amendment No. 8,3€" 6
for "auqgaf in the State"

substitute "augaf including both registered and
unregistered in

the State".



2 Page 3, in amendment No. 22,3€" 12

for "Shia Muslim and in the case of Sunni wadf, the
Members

shall belong to the Sunni Muslim"

substitute "Shia Community and in the case of Sunni wadf,
the

Members shall belong to the Sunni Community"
3 Page 3, in amendment No. 25,3€" 13

for"Scholars in Shia and Sunni in Islamic Theology;"

substitute "scholars in Islamic Theology;"
4 Page 6, in amendment No. 45,3€" 27

for "Provided that no mosque, dargah,"

substitute "Provided that no mosque, dargah, edgah,"
5 Page 6, in amendment No. 45,3€" 27

for"(b) the purpose for which the land is being acquired
shall be

undisputedly for a public purpose;"

substitute "(b) the purpose for which the land is being
acquired

shall be undisputedly for a public purpose, which shall be
determined by the Wakf Board in consultation with the
concerned State Government;".

6 Page 8, in amendment No. 50,3€" 31

for "Provided that a lease for any period up to thirty years
may

be made for commercial activities, education or health
purposes,

with the approval of the State Government, for such
period and

purposes as may be specified in the rules made by the
Central

Government:"

substitute "Provided that a lease for any period upto
fifteen years

may be made for commercial activities and a lease for any
period

upto thirty years may be made for education or health

purposes:".

MR. CHAIRMAN: Amendments moved:
SI. No. Clause No.

1 Page 2, in amendment No. 8,4€" 6



for "auqaf in the State"

substitute "augaf including both registered and
unregistered in

the State".
Page 3, in amendment No. 22,a€”

for "Shia Muslim and in the case of Sunni wadf, the
Members

shall belong to the Sunni Muslim"

substitute "Shia Community and in the case of Sunni wadf,
the

Members shall belong to the Sunni Community"
Page 3, in amendment No. 25,3€"

for "Scholars in Shia and Sunni in Islamic Theology;"

substitute "scholars in Islamic Theology;"
Page 6, in amendment No. 45,3€"

for "Provided that no mosque, dargah,"

substitute "Provided that no mosque, dargah, edgah,"
Page 6, in amendment No. 45,3€"

for"(b) the purpose for which the land is being acquired
shall be

undisputedly for a public purpose;"

substitute "(b) the purpose for which the land is being
acquired

shall be undisputedly for a public purpose, which shall be
determined by the Wakf Board in consultation with the
concerned State Government;".

Page 8, in amendment No. 50,3€"

for"Provided that a lease for any period up to thirty years
may

be made for commercial activities, education or health
purposes,

with the approval of the State Government, for such
period and

purposes as may be specified in the rules made by the
Central

Government:"

substitute "Provided that a lease for any period upto
fifteen years

may be made for commercial activities and a lease for any
period

upto thirty years may be made for education or health

purposes:".

12

13

27

27

31
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3Tl e cifdpal Sl 3oihl SIRIGIS off, St 261 1947 3t oft St SIRIeIS aaw &t off, 3PR DS I3PR DI DI o1dl Bdl, CUIATRID! B ol
W2 3B gaiod 8 31 Sor I o 3imenct P 60 et a6, adl IRPR BRIB! A6l 1947 3 IRDR woft oft, 33! 7 Ul b q st Jor 3 asaiifect
3o fIfordl woIs S| PR scuRicI®! b 1o ugal & @el 8l SR 3ldl, S aR el urdl & oidl $A aId oI Hfse da & &6 s
SICIRIRAD® FICRI Follll| YfehRI feb 3MIU6l JICUIIAD JHJICT Tolll| JICUAIRIDI DI FRAA G2 Dl P feTe &9 v TSI DI D2 B §,
HrsolIfct SRR BIforRd! Tolt 33 &) ¥ Al 33U 3l 3IE! ST & fop v Wit Biford] #ff Torrsy St 6 uar oM 6 AR SIEt & g s
o3l A 318, 3ol Wi HA act s? Az MU S1ed a=ll ugl? nlae oz Sft of ASaNfI siert fiifored o1t gorrfl, sfoger Sit of o1t gorref,
Irsfia srielt Sft o ordl aorrell, orfRis 2ra Sft o ordl orrell, et Sft of ordl worrft, Storar urdt ... (=aeror)

off srrcglor siaRdl (Scaarc): aich Sit of 8t o1dl oI

off I 9NGoTarst g2t : A AY JRISY a4 oI, 3t A BB ordl A ... (Rueror)

MR. CHAIRMAN : Please do not disturb him. smu 362 dlieror difore; smu Sifery,
a€| (uazrer)

oft 3ia6 onEoIarst gl & Sl JArad @l 32 I dlictoll & i3 oIl I ofdl Ao, Ag 3 IoTdl AIGT DAl §) BD BISil DI G2 8ol A A AT
3

MR. CHAIRMAN: Please address the Chair.

oft 3IG oGS §3ol & sAfeTe 3 AIgal fob 3PR 331 fpefl A 3 368 BeRISI &l Al oIl A2 HUR dictol DI Gl srsict 8l ik # Sior §,
G DI ST D2 W § b S 3 diciol dl A2 Adrell DI SIa seR A 9 RN 3ii e 3 8ft 3,

#HBIG, ATSolTCT arberl o< woft 3 3liz S A Aol bRl fFifor<] woft 3 dl 3Aad! wfekmic 3 gt aat aidl 3 & sweIgR A Jola
il 3IRI § 3lR fporelefs], S8l AR SAGI CURRSAD & 8, a8l A ot 9 Sl g Sisl A 3IST AR HAleTloll RRIFC 8D ABd HeR 3D
uifieRIGic 3) &1 Al 3eeflc DA I b A AN B 5ol & oldl 3, DRI o5 AT P! [[oRPh, cifdvel SRaw sifereridl 6t arctd, 1 diss
Flctroll a4 Dl 6T 231 3| 3 570l &S oldl 3, 3 dl 3¢4lc BT A b Forp! sorchl urct 3l Rorel, SR a3 3 33t 33t urct am! ordt 3
33t ds 3 3o oft IFfic Dear o 3t T oS 3ol 30fcw sicHl 3, a5 uG-ford sicet 3| PTG 3 SoIdI &SI SRR 3| AB dId A 3 6 3l gora



o oft IoIp IOl €IS 3, cifdpol p9reEIeT A I Jold SfAD2 IR 3)...(Eel) o1dl, oIt TR off AT oTPrIgE A & sl & 3R 3 Sodts!
®2 cidl Al fib2 BRI B! Diossc BIcar o8l 3 PR 3MUDI SIostsl o1dl BPT Al BRI DI Diossc olal e, DI Bl PIS biessc a1 &
otdt c1e1 33T 3 ... (caror)

MR. CHAIRMAN: Please address the Chair.

oft 3¢ MBoIdTSI g3l & 18I, [Uecll IR PP @I dbissse el oI, aRifer® Asd of & 2, cifdpot asl Sttreld dcil orf off) s3fere 531 AR
7 difoest, fosSc Sol A DS BRIGI o1dl 3)...(R@eel)d AR P HPACT W2 dieT BT §) 91 [V Dl SRIAC 9ft o1dl wFen i & ¢ I wrse
atejor frerRIAl &t airet Bt rera a=il 37 suf¥aR smuet v iR e b, S A Adte-2 3R 3, qdte-del. . . (cagerer)

off a1cot crret oraf (S19a1): 3mu SIfFeRIA I JSAMGT B2 3B Ay (AGeT)

off 3ac omesIarst 3t : FAMG! o1t At 3, omsAGt Bt B, 3 Ut 3G St Hiftv;.... (o)

MR. CHAIRMAN: Please do not disturb him.

oft et onEoTaTST F3¥eT @ I B cilelt Bt 3G oft 3w &Y oRf &) A S A F, Aot 3 8ft ateT et 33 B
MR. CHAIRMAN: Please address the Chair.

off TG oIBGIATST F3ol & FHBIGR, ASaIli¥ct srberR! fifordt Jorroft wif usl? Sid 53 Ao B eIt 38 Al Sor 3 ol aRE dad! off sz 331 ab
oft a1g aat 2l efty 331 awp oY wiidan off, v @ivf et sliz Gt Pi¥cm cffer eft SargrTR FRcwer PRew cfier & rer B A 3fiz 334 awd oft i
lIoT PP 3 DI BT A, IoIB! AXG-1B Dl [Gapdl BT ABIGI USAI o) BRI A28 Arol 391 Yot USA &, I AW P AT ol 3igeT BT
3ISIIG ATEY DI 8l ool usd &) & AlelIoll el Dl SIS A Pl UG SR Aol 3 dl &9 Ul el ST R &) 8 A8 A 3 b
& JoId ofd9l DGH UR Tl I8 &) $A Job A PEoad DD 32 $A oD DI sl TWD2 3R 5A o B [8og 3l FAcwAloll DI SDFI FAAD
3oglol B B fGaar eff 3l qgl 2re & Sil Alellol el Dellel 3IGIG of SRt 3R1 U2 g9l I 361616 of Adblel vl 3k 8ol a6 Al oldk
3Iuolra| 8 fdogdrel Ji 38 3l 3 us it dg SATeloRl B Arer w8 Al § [ As Sil BARI Aol ogrol &, FAcHAIGIl B feTe s A st
o1 3li? 1&g 3 srcet usil o1dl faret A g

G, # AE 95 Redcr A ©s Add g b 53 391 b...(atllol) BisRT B cller eiisT 8t sweflz ordl 8t 23 3)...(=uaeior)
MR. CHAIRMAN: Please address the Chair.

oft 3ac omsoIarst g3l & & SioIdI & b ASall¥ct & 59 R A swefls ordl &) & 3wl &t s a1 &) & 3ol g A Dson arsdl & b A Ridon
31 1o, 36T &l MUDI dIC Tcol aIell 3, UG 41 SUD! AT Jol dIeTl ... (RIeat)

MR. CHAIRMAN: Silence please.

off Iac eNEeIdrst el  ABIGA, $A G9I 3 dcdly D dIG BD A dctt iR As A & &b SIa AsTed D ol U ScdRT 3l dl 3A aeb JHfrerdl br
ggd aIrarsl ofdl effj 3o8iol #R1M e, sifererard & cllsll of ASIYe oldded UR IRIAT fopar 331 awp IS gt urdt off ordl efty ufde Srarss etrer
ol8% UR SRl fopall, 53 Ho 4 Hlclloll 3igel Delld 3MGIG A, JGR Ul Alsd, S0l Ad UR IR DD Ag Hod dcll| $A D 4 Sil aab
&l SIRIeTG off, Jorchl fAWIeId Jmum! woft aifde eff| A 3 P g3 &) A ofdl ATl b $ADI IS Aol ATEH IAIDR DI AT o1& ot
Sl 9 Bl SIRIGIS &, PR AU Sit & SidIol 3 IS ool 83l & Al JIEeIAISl glol Pl IAD! AT SIY, clichol PR MUD GI2-STDGR i EHIZ
Dfgdrel @I, sAR ARSIGI 12, 3AI2 AGRAL 12, AR daP DI JARIGIG U2 Dol g8 3 Al 3ADh! RFdcH! sft Jaarer el Ared 31U 32 cfiforost,
T A 3MUD AT IoR 3RIE DIl ABAL & 3 aaW Dl SIRIGIS 3 DS AR 3MBAl Bl & d aaw bl SIRIGIS I 8A aal D3 3| DI
AfBTaRcT et & Al ool e 3 fop AfTalRict Ierell Mfdw) a9t Al A Dar 2 b MU B2 AT PO FAGI A DIRIY, B WL & SifdIY| 3
3IU3T P& RIGT o1t Dol & b FaARI qeciaur Hifdte, a9 W Sifste, a3 a0 SIS, & aeadl 3 as #ler St ... (o)

Fafcr AEIGA & 311U clloT SIT 9l &l SIS

€| (et
off arver Riz (Acom): 391 6 arAfdds axdz @ 33 3, 33 JPw, ...(xuawrer)
Fsmafer ABIG ¢ et et Big Sft, onie 3 o,

3€ | (ceraeren)

off IIc oBeIara g3lat & ANl Sft, A Al $A e B Sisal B A B2 WA §) ...(awrer) womufer Sft, 33t uret of A7t awp A Uscl T PO
fem &) 9 ottt 381 §, 9 IR 9 ik a1 §, Riogeit @I fierel DI UG o1& 8 dlol 3Muetl [iocelt w1 Rreret soiran b &og afiz gRcmr et
D1 B3 SIS ST, 3D fo1e B Do) AE! Aam? 3 BRI 3 R dar &) sAfew 313 BIS sft ara Jerst ot diSsit o, JeIreT 31 Sisel B
fere & =8l v 2SI & Sl s2ufere # sl dad [FAGR! A Daoll dredl & b 3ol T8 el e i 4R 9t o &) 2846l Aol Aed 3T
suGatt 3, BioRT 3 off 3 oot 8 3l JadTel Frol Aad 8ft I A v I ...(aaeEmer) ol fpdt B TRM o1El Bal, SARTE FGT BARST Ad



HIfSte, ... (=T

FNTafcr AEIG & I A 8 2T 3

ol IRIG oNBoIaTT g3l & AUl Sff, 3 v Aarel Iomell Al & Sl AP a6 A dd do ol Suden At st B Aot W &t ar aat 2l §,
Gio1a JeIST B el ) UHA 3 SeIg fireT 28 @ @ ordl, 331 e 1 ar aal Axdl 3 s drsciifycdt & aal dc awll cerdl 3? arsaiifycd, Kbt
st 20 ©3As &, 3AD! IAMAET Dl eic Dol TR sdoil 9lic sYgoret Bl aal aRll ekl &7 el ol I8l Aol ABd A Dal, Aol wfeRIFA
3Rt fAiforee? A sl fop Arsaiii¥ct ot @@l 8, 4 cllol ATSaiiid DI 66 B, SR Aol clifde| Js Iaw R €l & il 3pi Al ot sxfarmr 2t 3,
& a1 swft gaw f[er U= 3 & ol a1fdrnt R & ddt wot Shesht Al 33 S9T B Ipferrdl ot &t got Siesty 3 |l Jo1chl e DI el B2 WA G|
3 53 fReT T AT ST 301 UBC3il DI IoToll ALEAT &) 4 Padl § b 3PR ARG A 3 11 sl ao ps Byt w2 aetr Jadi &, sii disll w2 ae
Al 3, Al R DRI bt Adfiv IPR, T ufeRmict sirrR fifsrcs Aoy o aat & fore BIS ca aSs odl B2 Ada? W3t urct 3 &
3IPETT dicTol aretl & Siafes st 117 vardi. 3

AU ABIGA & 1B cIsd dudl 3arss wedl &) smuwmr esa 13 firore oot e siie smumt 15 frere ot e § e &) s faweniar aa iy,

ofl 3c 9NBoIarst g3iol + AN Sff, 3PR 31 A SIdI &b qaw f&ieT W dictol P o1 =1 13 Prole Prel & Al @ A, 3 et 8t ol 7=t
DI 51253 o1dl 3 dictol ... (aaeror) ¥ & Rt urt w2 cfifde; @ adier ot 2o,

Fymafe #3kc ¢ S defl arss ol 8, adl csa 3a &
a€| (cxaemor)
FHafer ARG & 31U Aot f$3Acd A ¥R Alolofla Az DY dictal SIS,

3€| (caaerror)

oft IIc omsoIarst 3ol : AUt off, BRI uidt & ar wardl. 38 &, A smen el dicrd & 3l BRIB saell as! smarct &, 33AD! dictol ordl fe=n
S, .. (RAaEme )

AHTULeT ABIGA = 3 3D Iell IS &, MU AR

€| (cauren)
FTufer ABIGA & 3MU fIwRT U2 AR 3 fARIaR @2 38 & Al I6RI dl SIIdT 3
oft 3Ic onseIarst g3iel ¢ 3 fvR U2 31 2@l &) ... (Raaeret)
Fafcr AEIG & 31U o1 A3 Jord! dictal Sifomg,

oft FIc oNseIarst 3l | 6 aaw Pl aaf 3 al ol 53 adl dI SIEac al f[par? oIS fpfrrel dwIfct 2 ordl diet, Slol w2 o8l dietr; gaw 6t
Tal 3 3 & d AR 1= de) Al R dicion? aaw et a1 Aeelel Bl 3, As dl ol Usclt eirsal af 3t dler

Jrorufer Sit, o U SR Ud G AT 2T Al A SADI WA el ofdl o SIS I AUD! TSl Seold DAl &, MU AR R 3| sAlete dia-dia 3 3t
S DI HcPIol DI DISIT 8l Wt 3| cifdpel ¥ sicpol dIell oSl § 31 39 UR 8l 3Mel dIetl g

Jrorrafer Sft, 531 Sor 31 Sl qaw Bl IRIGIS 8, MUD! ATSSl 2T [ A8 BRAS B FRGIS 3| A SRGIS il 3)...(Iaeor)
ITTUfel ABIGA = 30U TloT 9l Bl SIISY, Soll dictol SIfore; 9wt Sil, ord 8l sy, dictel SifSe f$3ed Aa bifdrg,
€| (cguren)
MR. CHAIRMAN. Nothing will go on record. @z f3cdr ¥ors 3 ordl smesf,
(Interruptions) €}

oft FIc oNseIarst 3idl & MUl Sft, Sl qaw I SIRIGIG 3, U6 Dlolol 3BT oIl IS 3| & 3cel adP PRI 3 oft &) ot i} Sft 3 s &b oft fp
aAf¥c1a1 wioret cif dIS of oft feT STEe B3P Sot b forw el e 3R IoId aletroll dacft Bl Ared 3mu 3 Biet &, 3odiol Pal o b sfidret vac
oft strer anfde| RIifs PR 31U AT BT s THSIHCT URT B2 JoI 3Mi2 SfAT9leT TaT URI oldl D3l Al $ADI ADBAG 3IcTol 3l Shesl| sAfere i 3¥dls
©32 23l ol b 3mu st 31 33l ol € 3 Al SRSt 3T BldT Arel 3 Sil aqw Dl Sielel 3, 3 U2 Sl Dol U 3, Jol Dooll DI DA BRI Y, A
W2 8ft aat @2 cloft aifd; safere smufer Sft f smud Sive Al St 3 Dsolr arsdr g b 31sT BRI A3 & el ge &, BRI s &I silel SIrIcIs
3, 3achl gt ferze 3 Sl Aogel aaw PRRIA &t & Sl Aol aid] Sft A &t it 3 iz A2 Ut ) 3 31reT T5d Al Sols S Dol BE 3, Jold Ul aaw
qract 308354 2, St sorb Roprs 3 8 sii oierR sifw ferdistorer 15301 3 oiar sift wormiadic sSifdsieT & grr 18388 3 sl sifw worgiadic



IS IRPR 3R TRl gRI, A6 i IR Argel b aw & R U= Acal 3l off sivflz Storr aifde, a 1053 giuctar =it 2 il IRDRI of Posll B2
it 3 & argen oo S Fd Sft S S, 3/ Jorrdt o 3, @Ri FHd} i At 3 Vetrol w36 b Adie saeide, Aoger woidl of Pioft #ft qaw bt
SIRIGIG U2 ool [ChRIl 831 3, 3A Dool Dl AIcil Dol DI B Oellol DA 8| HRARI SToledl U] I AW A 3 IADI AP D] SALCTE 3 IoRL
IS MBI 31 IFHiG BT §) aaw I SIRIGIG U2 fr6T Uil 3 ool 3, o1 31iE] YS9l 3 Bl uia RrIstoret aet 28t 3| f[IBrR P sig2 w3ia 205
fercidteret &) 19 Swe1E westt 3| AE Aogel aaw PRIRI ot I 3 St IYooft gaw &S F S aai mrf 3. (=aerer)

AN ABIGA | PRI [33ed of D, ArolollRT AGHT Dl detal G

oft IIc omsoIarst 3ol + Aufet Sff, sy i sft 3 sfiv smuch! arft ol Foft 2, sy Ades! AFara Bl aad o & 3l 81 cller off Adew! Jwema
I 3T 3], AT RRIRIA 3 PHI D 3 SAfCTE 3 3MUD! 6 RHIGRL P AT Daoll Aledl g b Fid] Sit Js il sfdaerel vae &, 3AD! Sicat
IS, fesgolct 3 3ol Isel AT &Rl &) 3 SR AS GIARA DIl AIEI § fob A8 Sil fewgorct &, 31213 Strot bl soirsia sft dl ag P fesgorct
3 IcKel| PR <ISd SAIGT SIeT Al fb2 sifefer PIE 3 Sl 3 siie ewIotet 3t ol 3 DIE Wb ordl dol) G, 3Mu Sil Adgesdt s ool aret &, a8
DA A DA AQe3 Al sarse A3t cidae DI ellell B,

& rorrafer Sft U SIf¥E Agel DI irel Aol arEdl b Sl 98t SIRIGIG 3, SIR1 & uf2ie donet 3, Sial A Aok 2RI ATEd 3 3, UfHH doret i
3iEll A usel RRIGEIC Aed P Sieol 3 Sil cllal foRI SR &Iy 3A P 3ol Sil oldRI < 3icflact Jarel & St 3 1754 st 3 2525 dften
Siofter aaw i oft 3iie APl fUser w$ ALl 3, a6i DS ATl AD Al DS cllol ) IA TP I A ARL Seflor off BT 2 DRI @1 efen
3IIT &) 331 B Blcel dol 3T 3| UfHA Fotret bR 3ADT 159 TR yfer a1ms fpern ad 1999 awm St ot

Jstufer Sft, e ST fonrr 3 Sl 3 i} Sft B earet 3 ool wisdr §) 3wt 3g2MEIG 3, Sial 3liY] YS9l JRPR 3, I8l AP IS of TP DA Sildl| d&i
@3t 3500 vws Swelel & Si siigy ysor 3 860eIc 3 &) 3 aaW &S DA Sii srm &) Asmuler Sft, ST dgT g D ATl Dol USAI &, Gl SADI
3ol 381 3T, 5 33 aaw &S Bl Sfia B aR 3 dGctol P fore adblel Blol TS FT 37 R IRDR B Sl CToll SRl S, ST 3. argolad! A,
d qaw @S & Raew Gdl @2 28 &, qaw dis o Racliv B oIS 28 &) A As YPoll dAladl § [ Aol Aol Algd dl Dad & fb d aaw bl
SIRIGIG ) JAIUs) 3T 3 AP DI 3IcTofl STolel FAIE AW b BA S Racp ST Al dl b2 arIr A9r Shesn? $ARIT $A JId DI €2Tol AIDR
Pl IXall 2T,

181G, f@re & 3l oft 3 3muwI ¢rol fetloll argst &5 ucoll & siSoftamt 3 B3ld v vps 34 SRera sefter 2 Sl Aol Sk W 3| el Ictt A
12 19 g Sreflel 3 St ARBISA O WS 3 3A U= 3pI-sifelRIsss deall 3) 4 drgen b [RBR bt DR 9t 3ot Sl DI aeTol DT PRI B2

Jroruier Sif, o/ 3 woacls & @2 I\ §) ASI udl el b 331 urd] A A &l dictol dIell §) IRPR 3ol MUD! SIPICRIAT DI & 2ol drell IRPR
et & dl ol A b A9 SIS PIcisT clicool 92T ALCIH o1d! Al b AT URI Sefoll B IR §) sAee A sad-2l aIed BIs 26l §) 361 WI 59,
Gt Degforct g IFdftc w2 I el fob mseIarst &6l 3A & I A cifcbol A 33D fere il iR AlPI o oo

#HBIG, J 3MUD ST AB Dol AIEAI & b $A e i dgd adl 8ldt & b AlSicl bl Bwrsia slefl aifdw; sdfl Sit, aer smuw! #reg 8 b et
P oISt s2Ael picka 9 v ARG 3 Sl oSt &R A godl ot orft 37 arrr el 3y of Asolifydl siberi Pifdees & dlv w S 3A Sar 37 dftp
f&eelt qaw IS @1 AFGR 2Bl 8, SA oIl I AUD! D& Bl § b SId DIORA DI qaw dIS I dl 3A ol USISolSl 3 Bd ARSIG Dl SRk I3A i dael
foom #icft Sft, TR 3 Sk BRA DI 3 b2 I ARSIG 3 NEIG BI0T DI RS XA 37 A Al ISdl § b T Muhl IRPR TBd SAGIGHL A
arpferrdl & Racaa aor arsd! 87 R amsolifsd siberi Piforedt wot srfl) 721 g2 a8 dlar 8 b o fisfiah wivciast 3 3 siiftr 8 d
@RI ]t St 218 Tarss 15 ORI guaz 3 3mu dod 3, TR 3A U2 G DI SIdT 3 0 ofdl ? Slal U2 ATSaiitect siberl fiforect gorrlt srft 3, 331 sft 3P
3 Repfs 3 ST Al a8 aaw Dl SIRIGIG W doit 83 &) aaw Dl SIRIGIG U2 TAI-TRI dofl 83 &, 3AD a2 I diclol D 18 31 SAGT AR o1dt
forcrem,

#BIG, & dsd RPFAcRI A Dsoll alsdl & b dea-2il sard 8, sea-31 digdlel 8 AN Sit, 3 Mud SIfe As Ygoll drsdl g fb arn #d} Sit
P B AT 3 b SISt of wifeareil uz "sfiel clvs " o1 A1 conm2 33 Sweter T fibe 3 2ier fipen 37 W6t w2 it urfeRmeics bRt fifores &,
q 31dol Sqciwic Rifore? off 38 &) TR 31U 1ol Asilel Hcfl U2 As GalId Jolrs! fop ORI Sidiol ol Sisiu of weelr fep=r 3, il DRl &I Seiler
eft, sffer clus &t efler oft, 3m! Jqel B 3 P & TP Jfsr D¢ 6t et 8 6 Wadf is always Wadf. aaw o1 st clus der] aoen
I8l Sl AT UG il aas B JIRIGIS &, 3 SISTT A AR b2 31U BRIt B ot asft I ersion b amu srpferml b e @18 o 3| 3 3
3noft clvs wadishiorer fder sft smenm & 339,

Fsmufer Sft, vp 912 B -
BARI F5H 366 D IR Dl 3,

DI 3D FBIol A AR DI 3

A AL DI oft 3 3B F) A AIsoiiidd] aiberRl Piforect off gor 33 &, Acar DAt o B &) AcaR DA Al vaA-2 & Sit sl IRDR &I b smu
SRau b 31U SR¥-53AeR 3 3pfeRIA B dllel febdol fUss sm 3 v aSt seuicoe S P Arel 3Uoll JId Pl FcA DI ALl g Ul oldl 3
PR I 96 G 3 Al o1al?...(aaeet)

FNTafcr ABIGA § 9Solalsl Sil, 31 31U SIccl JAATH B2



3€| (caerror)

off G 9nGorars gel :J ol AT W, I Al Al ADRRIA BT DI vt 3A AR Sflad @2 ol ... (x@eer) diclog, St &
qcho, ... (=Iaeor)

U ABIGA: MBoIAIST Sit, MU 3eR AA SA, 3L G D2 dlfeTg)
€| (caaemrot )

oft diclog waR (wlomsdl): FcmE Ris Sft oft 31 vz dIcHY ... (Fazme)
off IeIc omssIaTst g3l & fopeft Fcen w2 R o1l 3, JciRMI Ris Sft U2 smuw! Rk 3. (gEror)
MR. CHAIRMAN : Please address the Chair.

...(Interruptions)
off I¥ac onEoTaTst E3or: cirey oft bt urct 3 oft S Sfter D2 ordf ar, .. (e
JTTafel IBIGA: 39 30U ATH D3

8€| (cemor)

FeImufer AGIGA: diciog, Sit, 3MU Jo SISE, oNserdral Sit ol dictol SISy,
Nothing will go on record.
(Interruptions) €} *

off 3G omeeIard g3idl : SARL Al B v HRed oI Joira Krar B2 o1l et urg; A A JA@ &t st g ...(xamer) A SRae Han
AASIAG 3 ...(IeIor)

il ABIGA: INGeIdrst Sif, 31 31U UG HINUT IATH B3|

off 3ac omGerars gl & Al Sft, 3 v ad REdcrR! A & ®2 Jool drel ) ...(EIGT) ST W 3R $A W 3MII, Ad Al I AR Soll
Usdl)

AT Sft, e Tl SIPIeRIAL B alelld WR ¥l v IR BRASE, ot 3R Tl 8l Sle) ISt d8d &, dic #ff Igd APk &) Jolrd 3 W\ 3, IADI &6
off A9 el B2 3B 3 AAfdpel S 3AB 56 DI A 3, Al LRI DI Dl 3l St 3 I A5 Baon Aredl g b A Ao 9 gga A TIPS F) SR
foeett & S AlSIe &, 96 95 WG &) 9nssIal of oIS off Eeell Bl wisyst AkSIe &, 3 oIt 2l 3| dgd 2 IR 8, Rrord!
SIRbefSIaeT A 3w 3= of 3ol I3xa-3xara 3 33 forn 3, Aifdbal ol o1l 8l 3t s St s1ld<IG 3, 3361 A oAt Blofl aIfde 3T 3PR ol
Blofl afde, PR 3 ol Bl AD #t 38 3, MUl IRBR @I Fisrer 3, @18 sl Sorar udt &I IRBR of $3ister ol el PR 3muht
IRPR DI [SASIol &, ANl ABIG=, I MUD ATRPI A SHIIII Dol ABAL & [ DI A DI IADI M-I DIfSTY) 3T I§ JURI AA DB
BISe, Awerctar bl dIE Ad B2 SifIe &5 3mu 33bt ARSIS s & FRFART of Blor S, AIfdp 3AhT FAIFA of 3| Mol IARbANfSIDT Ad 3D
330 O ol R BSIRI ARSIGI D 3162 ol do @2 [y, e off ARIcR Dscl 3 &) DAL P 3 cllel 3, UAl oIl Diol AT AP 3T
3\...(cxaerar)

HIUfeT ABIGA: 31 U AATT DBIY
€| (aaerer)
aqrefivr fareoreT Fich (off SRIRIeT 33ter): MU e 311 SISy,

3€| (i)

off IIC omEaIaTst g3l & W, 3 Tcd D2 a8l §, MU YR sft Al 3161 Bl ) ...(RUQHIST) SRRIEA N9 A B 3B 3 Hi-9rdd2, Ioalol F
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Thank you, Chairman, Sir, for giving a chance to speak. First of all, I would
like to congratulate Shri K. Rahman Khan, Minister for Minority Affairs, for taking different initiatives for the welfare of
minorities and for bringing amendment to this Bill, which is a long pending one. Last time when it was introduced in Lok

Sabha on 7th May, 2010, we got just two minutes to speak at that time, so, we could not discuss it in detail. When it went
to Rajya Sabha, they stopped the discussion and sent it to the Select Committee. But my suggestion is that this should
have been sent again to a Joint Parliamentary Committee. It is because the Wakf (Amendment) Bill, 2010, came as a result
of the Report submitted by the Joint Parliamentary Committee which was formed in 2006. In this case also the same thing
should have been done. Chapter 11 of the Sachar Committee fully devoted to the deplorable conditions of Wakf properties.
A specific recommendation has been made in this regard. The Select Committee has made a humber of recommendations.
The hon. Minister has accepted many of them. I have raised all those issues that there should be no alienation of Wakf
properties by way of sale, gift and exchange. There should not be any encroachment of Wakf properties by anyone whether
public or private. There should a time-bound survey of Wakf properties.

Now, here, in this amendment, I would like to say something to the hon. Minister through you, Sir. In Clause 5, it has been
told that Muttawali should be the citizen of India. My suggestion is that, he should not only be the citizen of India but
should be a permanent resident of India. Otherwise, remaining abroad, he may control everything.

My next point is this. The Wakf property should be surveyed in a time-bound manner. But all the registered and
unregistered properties should be surveyed in a time bound manner. In case of survey, financial assistance should be given
to the State. In Clause 10 it has been said that the cost of survey should be entirely borne by the State Governments. This
should not be done. The Sachar Committee and also the JPC on Wakf have told that in case of doing the survey, the States
should be funded by the Central Government also. The Government of West Bengal when it was under the Left Front
regime did all these things.

Now, in the case of Tribunal, my suggestion is that if any person is aggrieved by the Order of the Board, he should first go



to the Tribunal and then go to the High Court. Otherwise, there will be a number of litigations and cases.

As regards the proposed amendment empowering the Central Wakf Council to issue direction to the State Wakf Boards in
the matters of survey, maintenance, records, encroachments, irregularity, etc., my humble submission is that this should be
done in consultation with the concerned State Government. Otherwise, the spirit of Federal Structure of the country will be
hampered. The main question here should be how to stop any kind of loot of wakf properties and also how to evict
encroachments done in the name of development by the vested interests.

My next suggestion to the hon. Minister is that Wakf properties should be given on lease just 15 years for commercial
activities and 30 years for hospital and health purposes. Otherwise, if you give it on 30 years' lease for commercial
activities, they will be given for ever, and that should not be done.

My next suggestion is that in the State Wakf Board there should be more elected members rather than nominated members
in order to strengthen the democratic fabric. In the Tribunal also, there should be only judicial members and no non-judicial
members sent by the State Government so that the State Government may not be in a position to influence in direct or
indirect way.

My next suggestion is that in case of inclusion of MPs or MLAs in Wakf Boards as nominated members there should be a
provision that they do not come under 'Office of Profit'.

My next suggestion is that the relevant provisions of Public Premises (Eviction of Unauthorized Occupants) Act, 1971
should be incorporated in the Bill or alternatively the State produce legislation of their own to the same effect.
...(Interruptions)

MR. CHAIRMAN : You just conclude your speech in one minute.
SK. SAIDUL HAQUE : Please give me two more minutes.

There should be a provision in the Bill that Wakf properties are exempted from the Rent Control Act. The same kind of
suggestion has been given in the Sachar Report and also made by the Select Committee.

Lastly, I welcome the provision for review of Wakf properties acquired since 1995. It should be ascertained whether the
acquired properties have been used for the public purpose or they have been changed or encroached upon, and in case they
have been encroached upon, then the lands should automatically come to the Wakf Board. In case of Wakf lands occupied
by the Government or government agencies or government organizations, which have done that, then that should be
vacated.

My only request to the hon. Minister is that Wakf property should be used for proper development of the Muslim community
and it should not be used as a dole or should not be used for a political mileage or for a cheap popularity.

The Sachar Committee gave its Report in 2007. Now, five years have passed. Let us see in what position the minority
Muslims are there. I think, the hon. Minister has gone through IIM, Ahmedabad Rakesh Basant Committee Report and also
the NSS Survey Report, which says that still the Muslims are suffering from lack of development deficit and they are
discriminated against. So, the plight of the Muslims should be removed.

That is why, I would request the hon. Minister to implement the Ranganath Misra Committee Report and I would also
request him to set up a Committee to see the condition of the Muslim minority people as five years have passed after the
Sachar Committee gave its Report.

With these words, I conclude.

SHRI RUDRAMADHAB RAY (KANDHAMAL): Mr. Chairman, Sir, I am thankful to you for giving me an opportunity to
participate in this debate.



Sir, this is an amendment to the Act. 1965. Sir, this Bill was intended to provide better administration for upkeep and
maintenance of Wakf properties. There are a lot of Wakf properties which are under the possession of many persons. So, a
strong and stringent law is necessary.

Sir, the hon. Minister, Shri K. Rahman Khan ji has brought this Bill. I congratulate him for that.

In this Bill, there are so many clauses. Surveys of Wakf properties are to be done within one year. This is a welcome step.

Similarly, there is the Central Wakf Commisson and there is also the State Wakf Commission. Both are to be formed within a time
limit. They are given some powers also, which is a good thing.

Similarly, the leasing of the properties is made for 30 years. It is a very welcome step. In this way, the properties can be
utilised commercially and for benevolence of the people in health and education.

There is another sub-section added about alienation of Wakf properties. There is a penal action for defaulting persons, who
subverts it.

Similarly, the Tribunal is to be chaired by the rank of District Judge, which is a very welcome step. It is a very powerful
thing.

Similarly, another Section is introduced that due compensation will be given if the Government possess the land. Also, the
Government will be compelled to evict the land. It is a very good suggestion given by the hon. Minister.

Therefore, Sir, I may tell that the well-intentioned and good hearted Islam brothers have donated their huge properties to
the Mosque and other worship places where they live with an intention that maintenance of holy places should be taken
care of; and income of the properties should be made good use for the future generations. But their intentions are not
fulfilled due to mismanagement of properties. A lot of encroachment is also done.

The Amendments made in this Bill will safeguard the properties of the Awgaf properties will be restored and will become
income-generating.

Sir, in the end, I would say that the Wakf properties symbolizes philanthropy and charity, a kind of humanitarian
consciousness for religious activity. This spirit has to be maintained. Let us derive benefits from this Bill and contribute for
the welfare of the community.

With these words, I support the Bill.
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SHRI P. KUMAR (TIRUCHIRAPPALLI): Mr. Chairman, Sir, thank you very much for giving me this opportunity. Sir, I would like
to say that many of our Muslim brothers had donated their huge properties to the mosques and other worship places where they
lived around. They had left these properties in the hope that maintenance of holy places would be taken care of within the
income of these properties and they hoped that properties would be put in good use for the future generations also. Their good
wishes have not been fulfilled because there are many cases of encroachment on these properties. Also, there are many cases,
which are pending for years in the courts. I would urge upon the hon. Minister for Minority Affairs to find out some solution and
see that encroachments are removed from these sites and the properties are handed over to the rightful authorities.

Mr. Chairman, Sir, computerization of Wakf Board will go a long way in curbing the financial irregularities apart from
creating a data base of Wakf properties. I urge upon the hon. Minister to release adequate funds to the State for this
purpose. Many Wakf Boards in States are all in financial crises. When the same situation prevailed in Tamil Nadu, our hon.
Chief Minister Amma went to the rescue of Wakf Boards and granted funds for many years. In 2012-13, Tamil Nadu
Government has released Rs.3 crore for the State Wakf Board which had been struggling to given even the pension benefit
to the retired staff of the Wakf Board.

To meet the administrative expenditure in Tamil Nadu Wakf board, hon. Chief Minister Amma has granted Rs.1 crore
for this year. The Haj Pilgrims subsidy has been enhanced from Rs.20 lakh to Rs.30 lakh in Tamil Nadu. Every year our Chief
Minister Amma provides a grant for renovation and rebuilding of

dilapidated mosques. During the Ramzan fasting time all the mosques are provided with free rice. Ulemas are paid Rs.1000
as pension every month.

With these words, I conclude.

oft oIt oIPI*aR I (TAFHIA): ARR6l 1B, UG et T Use! 3M Siloll AMMSY o1 o1 S2 A 3R, 3t sifcieaet Bifore: Zadtrer Xrol ABd 331
fdfeT 1 c12 3me 3 3i 3 U2 IBA Dol DT Al &R 3, 3AD 1w 3 so1opT eovraIg w2 &)

Rl Aed, 3wt 93 Seor 3 Sl aaw ot giudtar 3, s yoor 3 frofl Jfudlar 8, 3asft oy Seor 3 3 3o 3iig] Yool 3 qaw oS i Yiudla sga
SRAGT 8| IADT IR PRYI A AT &b I PRI oI P 9IRIGl D 916 RN AR bl & fere 33ch! wad =M Yiudlsr qaw diS ol ¢l 3A IR 3
PIa-BIa 4 oira 45 a1 vbs i RBib sty ygor o1 aaw A ot giudier off) g3 Sor 3 oft Swrer siigl ySor bt qaw @S 6t giudta of sz
3AD! YIcae Dol 3 sIdoidic Y3 Wel Bl 91| S ool Sid HieidT 31 & dl AGEIY, oIRIg, Sit of dgd Ifvrel Pl AR¥eml oI 82 A A AU Bl D
3o1b fore ondiaren doir G &, ao1 Ay & fore ast A uscht ar srRiRac Tarsc sft Sl AR uRl JRT B 3, AR UD 8 aId 3A 3 sl
BI3A P AAGL cIloll AIBA 3| 3A PR D 3l b aig 2007 3 ST BidfA sdoldic Hiciel 3 i off, 3A J91RI AfIDIcST GoNB, SIDT usel oI
I 3 @oled B3lol JAMdcl, I8 FAfTDIVST G9IE B oIl A T5d B &ff - 33 g2oms bt 1654 vass & clos off; 33D v vs & deer 20 s
U B ofty 30l de=quaet gruct @t 531 soldic of 2007 3 v srldic woed u.dt.ams. 3.3, - sriE ySor ssRcwet Sacrudic Paioret A SADL
UIARR PP 3 Yruc] dl ARRIte ol &=, va.sR. Jiudls o &1, gl @l &= as vo-vd giudt oa A oa 32,000 ois Fud &t giuct
3| A s A A cldll D 3ig] Yo oI 3 aaw dIS DI Yructel w2 Dol o1 3| 3 A3 A SMoldlc A Soldicos &l 3 3R sKoldic of 33 dic &
8|




apeft Sit qifasiol fopenr &, st aetret 60 31 104 31 Sl o3 qedfst SIS IRl &, 3D SORIR [KwYolel & 3ifSt & a6 ®: #diell 3 d8 a/oidic bl
Yiuct ot & @G oft sIdoldic PR IRIGR B2 dl a6 $ft aaw JIS A o ADdl 3, 6 frerred! forz 3) IR fesoret B a1 31 swoliic iRt ordt
3, smoldic srefliieoret 3t dlee et 8l Sl 3) 8% ersa 3 AR B AT 31 YS9l 91 AT SAGT IGART BIAT 3| Sol AT YUSTST DI STarRR e
Sl 331 3 ...

ATUfer ABNGA & 3 3T et 311 21 B of?

off GIIAT GIPIGR 3@ : TRRdIGT a4, ol 3l and 3| saRl f¥adee saoft & 3 fop Sit sft giudter spft am saarR 38 2 ... (=m@emor)
18.00 hrs.

FHTUfT ABIG & 31U} SIIdoIIsl) D), 3MUD STodld D) Soalol 3MUal [T 3 sordive fdper 3,

oft oIt SIPI*aR M ! &3t G & @i 3) 3 et 3 Az sft 3pis w2 Bl S 2 b PR Reyorer b e & I IR b Rl
a1 ool aifde; 3:A s A A Werad SRcae 3 #ff aaw @S bl wsd M Gue] uz weslr b= g3l &) ARG AGR Blol B &G I3 & Sl
o2 Hi¥crA Dl AU 3 gaw &S B Que] ool A Pl & o1 ool IR Peiae A A DD 33} dbe Bl &= 33T yrefotr & b a8 St aaw
@S &I Qut IR o oft &, 3A HA AT A B2 ME? Ysde Adlbl of Sl ol 3, 3A DA A D2 3Mu? edsIRdsr Qudiar oI csdA W3Us orRm Ad
DA BT, IIDR DI 3AD 18 T BUs oIl A3y

MR. CHAIRMAN : Now, it is already 6 o'clock. After this Bill, we have two more Bills. Therefore, if the House agrees, we
may extend the time of the House till 8.00 p.m.

SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: I think, the House agrees.

18.01 hrs (Dr. M. Thambidurai in the Chair)

off Yerorer Ris (rerRIseist): A w8lGw, & dAmeroilzr did} St @Y towars 3ar g daw d@iS 6t uf¥sir a1 Aded a8 B 3 b st aror dt
315 AFufel il &) A oIol Sl ARSIG P fe1w 8, gdIe B e 8, wigmel & féw 81, JRuibarnet & e &, ADel, golel, SEile-sIReIS 3l
SIET-SPitdI T STt 3 f3reten iR & 3l ofole AfSr B Fu I 8ft Prerar &) 5131 R got & it & grol o & 3l 511 A9 GTot e Sirern & 3=t
IR SADI 38,99 3R ADAG 8ft Juse b2 &1 Sirar 3, 51 BRYI B & b SIoT Sol arch 8t PR dIG 3 AIS AT 3ADI DI AIIA AIS S AU
oIl AT IGCToll, Al WS AT ofdl AT 3 $AD ORE dgd DS &) aqW TN DI DI A, 359 en¥ied ot Bt 3 sADT BRI 48 3 b S P
BRI @rt & fore Brerdl 8, 3 oer & 1w 331 IuRleI g ST 8 31l sdica & fé1u 3PR SFIE 8 dl d8l R sdigd 8t aldl & 3R S8l
Bfgzarat g, aal 3 ADBAG A I3 DRI e ST 3 cifdpor 3121 Swilel 3 Bl SPIGaT BT e 3 S deT-aoftar 3, 2d 3, al 3 Sweiler A St
3MAGoll Bt & 33 sRld, faerar 2 storrer gl & fe1e IuRileT fpan Sirdr &) Bt uf>ferfer 31 il sRle AAcidrol Uf¥aR & cllel &, 3ol Icelol & fe1w
qa A1 Dbl AL 8ft BT 3 i 3DT FADBAG 8ft Iceral Bt D1 BT 3 VAl ufsefcr 9 DR b A TSt RdcR! T dord! E o6 aaw
&S bt Stofiter I gt DA Jforia bl e AIied JAST B IA Iok DI Icellol Bl D)

39T 912 3 IIDII DSl DI PR Al ORI SIe, Al uid oira A 3ifép Jwufer 3361 Moes 3| siet & aeR 3 sardt dlera 40-50 ara oAs
>ug A ot Sarer & Al 8 agorldd s & b siftipior U2 3l wosll &) IR 31 AGIIISR 8ol AlSd dcl J8 §, d [I8R IRDR DI UoAdIG & 38
91, JoIb WIS D1 #l eovraIc & 2B 9, cifcpol 3oalol Us ofdl JAR b fSER 3 Sl aaw dIS b Sieiol U2 desil fep=r gan 3, 3A U= fepal cllsll of



oSl [CpII 831 3| d ¢llvl IRDPRI Ul & TAUCIE IBIRE 3 Al oldl| Ucoll 91862 4 Al JRDRL Ugl & [EIRID of & aaw dIs &I Swelel U2 Dol o= 8
81 o18l eoIAI & fop NS ATed AP fe1w eoardig & 38 & = fopl G213 @ & foe doaarg § 38 4

Jerufel 91816, 3 fARID I 3393 Al s Bloll AIfIT b I WS DI DIGol 6l Aol Dol AT b qaw A SRGIS! U2 St 313t Dol 3
33 actol & fere it gt Seis ofdl Sifell US, da® @S IR Aeid 8l Scloll Dlofoll U 3 @S D dIdd Joft aifaey; 3fera d @8 3 oo die
MDR ...(AqEST)

MR. CHAIRMAN : Please be brief.

oft gerotrer Ris: saRl Joeifar ud yerreteic]l offercd! Sfer el Sl ue IRRBIfeRI @1 forAr o1, 3PR 32l U B 361U ASA JRDIR P IR S Al 3H
DI A AT 3 3T & b 3 A aa® dS DI AR DA AT US| A, IdP SRIGIGI DI Refel 3 IR Ddct of 8ft Dol yepror siet 3,
3l 351620 ot fGu &, o1l SR & o8 P ugd arees Jsud 8il & &) 31 AW w2 3 seoll &l D&oll UGN o PR 3 CURRRIDT B
f&cdt & Al 301 Jeidi B g3l $AGIGRL A B D3| daW Digdloll Bl AMEct D2 Iorchl 81 B2 3R G AW SIRIGIG] DI [ADPRY B2 B qaW
&1 3HIGal DI TGIT Al 3A A JICUNIRID IHTSl DI 3D, AMAIRID i Aelfird 3rerel e ST 31 53 fAdRID 3 ufecrd Yifafeorer vae
Sl DI graeel odl & fRIP uRvIeRaFy aaw JIRIGIGT Bl A28 D0l Didel 3| A el 3 Jaw JARGIST I I8N & e A6 Yraere! o
GIEHEH%'EH

#AGA, U6 Sib 3 b 1 fAdRIp 3 qaw ReoteT @Y AT B0X DT YIRT fipen sRI 2 Afdpol 334D il 6t siférepasn smfdr foraifya ordt 6 srft
3| 3iferpea afel foreifyd o1l 2ol A SIRY MPT GRIRICRI 3 AT AT D cifdd & 8 Al s off =gt Rrarfer St sAfere 3w fCwIorer & Biex
&I v erRr-2Hlar oraifda &b siell @fde; s AR # aaw AFults ol sl & e aaw €IS &l ol P a6 AR IRDR A IADT #Rt B
fore ord 3t srft 3| SIa Jor 9= 3 aaw A B AT AL 3R Io1b HUR Rl & ow g aar BRI Ikl srft 3 A IsT IR B
TSIRI Q31 APIell D fe1e Jcel aaw PRRIel ot Fdipfd &t el sy,

MR. CHAIRMAN : Hon. Member, please wind up. There are many Bills that we have to take up today. We have to pass
many Bills before eight o'clock. Please try to be very brief.

oft yatarrer Ris : s18lcw, i suell 9 v Brere 3 I B g

3 PRI 9t siffereur & fére arr 51 sl 3 u1s 3R 2n b 53 [k & art 91 9 siftefeur & AR 3 s31 arI 51 & omwcl @ Afdafera
foperr Sy,

HAIGR, S04l 9161 O AT INMUDI LGIAIG Sel g8 3 3Uoll T AHATH BT 3|

SHRI MOHAMMED E.T. BASHEER (PONNANI): Sir, thank you very much for giving me this opportunity.

Sir, at the very outset, I would like to congratulate the hon. Minister Shri K. Rahman Khan for bringing such a commendable
piece of legislation before this august House.

I wish to make two or three important suggestions. Through this legislation, we have now restricted the lease period.
Instead of 30, it is now three and that is well and good. But I strongly suggest that the lease agreement hereafter should
be strictly in accordance with the market rate. It should be in accordance with the market rate. That is my first suggestion.

Second, there must be a provision for a full-time Secretary for the Central Wakf Board, preferably a Muslim.

Third, once we fix the responsibility for encroachment on an individual or an institution, there must be a provision in the Bill
for levying compensation on such encroachers. There should be a provision for that. The status of the Secretary of the
Central Wakf Board should be that of the Joint Secretary in the Government of India.

Sir, in this Bill, there is another handicap — now, the lease agreement will have to be forwarded by the State Wakf Board to
the State Government. That is an encroachment of the right of the State Wakf Board. That should not be there. That also
should be corrected.

As far as registration is concerned, it is really now the collective wisdom of the State Government and the Central
Government; State and Central Wakf Boards; Joint Parliamentary Committee; Muslim Personal Law Board; Ulemas' Forum;
and relevant part of the Sachar Committee Report. That has been made meaningful. I believe that this is creating a strong
foundation for the stable and scientific administration of Wakf properties.

Sir, there were reckless encroachment of Wakf properties. The releasing of those properties from the encroachers
was also a very complicated process. Transfer of the properties was going on at the will and pleasure of the encroachers.



Encroachers were using Wakf properties according to their will and pleasure as an inherited property. I believe that the
current provision will put an end to all such illegal gains. Sir, not only that, leasing the wakf property for rupee one or rupee
two, that also is going to be ended through this legislation. Sir, there was no statutory obligation between the State and
the Central Governments. This legislation ensures such a statutory obligation between the State and the Central
Governments. There was no proper survey for the Wakf properties. That also is ensured in this.

Regarding the compensation of Wakf Board, that was not scientific. Through this legislation, a judicious combination
of Wakf Board is also ensured in this. About the lease, I had stated earlier. There also, we have made adequate
restrictions.

Sir, now, I come to the definition for encroachment. Of course, nobody can escape from that. The dispute redressal
mechanism has been specified in this. A Judicial body has been created for that. A tribunal has also been formulated.
Dispute redressal mechanism by way of border adjudicators has also been specified in this Bill. The Wakf properties are
under the possession of the Government. My friend was saying that there are many Wakf properties under the possession
of the Government. It is illegal possession by the Government. According to the report, in Delhi alone, there are many
properties like that. My friend was saying that 123 wakf properties in Delhi alone are under the illegal possession of the

Government. While saying this, I have distinct memories of days of Shrimati Indira Gandhi. In her letter, 26 t March, 1976,
she wrote that it must be kept in mind that Wakf are forever and, therefore, the interests of the future generation must be
kept in view. The Wakf properties which are in the hands of the Government or local authorities must be returned to the
Wakf or duly purchased or leased by the Government authorities. We have to remember that. The Government should show
a model. Private people are doing all these things. But the Government itself is doing. The Government is a noble
institution. It is a constitutional body. If the Government itself is in the role of an encroacher, we can very well understand
how deplorable is that? I would like to suggest that we have to make an end for that also.

MR. CHAIRMAN : Please wind up.
...(Interruptions)
SHRI MOHAMMED E.T. BASHEER : Sir, I am coming to the end.

Now, at the end, it is with regard to the optimum utilization of the Wakf properties. We know that according to the figures,
there are Rs. 60,000 crore worth of wakf properties. It may go up to Rs. 1.25 lakh crore. The annual revenue from this is
expected from Rs. 10,000 crore to Rs. 20,000 crore provided if the optimum utilization of Wakf properties is done. I hope
that in this Bill also, there is a provision. This Bill is giving an emphasis on optimum utilization of Wakf properties for income
generating purpose. That is a most appreciable part of this legislation.

Similarly, another important and another highly appreciable part of this legislation is the proposal for formation of
National Wakf Development Corporation. If that is properly planned and managed, this National Wakf Development
Corporation can make wonders. I hope that the Government will seriously implement that without further delay. The role of
NWDC should be that of a generous facilitator.

Similarly, there are penal provisions for the offenders under the provisions of this Act.
MR. CHAIRMAN: Please wind up.

...(Interruptions)

SHRI MOHAMMED E.T. BASHEER : In this Bill, that also is very highly appreciable and most welcome. With these few
words, I once again say that the Government has come forward with the bold decision to bring this legislation before this
august House. I once again congratulate the Minister and conclude my speech.

MR. CHAIRMAN: Shri J.M. Aaron Rashid. Be brief.



*SHRI J.M. AARON RASHID (THENI): Hon. Chairman Sir, I thank you for giving me an opportunity to speak on Wakf
Amendment Bill. Minorities are being ignored at all levels. UPA Government led by Smt. Sonia Gandhi had constituted a
Joint Parliamentary Committee on Wakf under the chairmanship of Shri K. Rahman Khan who is presently the Union Minister
for Minority Affairs. I was also a member of that Committee. When we went on study tours to different places we found
Muslims living in pathetic condition. Tears rolled down. On the contrary BIP, the prime opposition party says that Muslims
are well placed in the society. But that is not the reality. Muslims, a minority community has not so far received its due
attention. After UPA led by Smt. Sonia Gandhi came to power, Government has allocated Rs.3000 crore to the welfare of
Muslim Community. Because of the constitution of JPC on Wakf by Smt. Sonia Gandhi, Hon. Minister of Minority Affairs has
brought certain amendments to this bill today. I extend my heartiest congratulations. I rise to support this bill. I also wish
to state that if the properties belonging to Wakf Boards in India are maintained properly, there will be revenue in thousands
of crores of rupees to these Boards. In Delhi, many places belonging to Wakf Board are utilized by the Government of Delhi
and only a paltry sum of Rs.30 is given as rent. After utilizing an area of 3 lakh sq. ft. the Wakf Boards are paid only Rs.30.
There should a fixed rent based on market rate. One-third of the rent they have to give. If you want to buy, you buy at
market price, /.e. one-third of the market price. If this money comes, the Muslim community will be benefitted. Wakf Boards
will get several lakhs of rupees.

In Tamil Nadu, BHEL plant and Bharathidasan University in Trichy are constructed in places belonging to Wakf Board. These
institutions do not pay anything. They are not even paying rent properly to the Wakf Board. Judicial powers should be
provided to the Wakf Board so that they can act. Parliamentary constituencies won by Muslims have been converted to
reserved constituencies. After conducting a census of Muslims in the country, I urge that you should come forward to do
good to the Muslim community. In Tamil Nadu, the State Government is providing pension to the Muslims, especially the
Ulemas. This is a good scheme. This pension should be enhanced to Rs.2500/-. There are around 50 thousand retired
Ulemas in the State of Tamil Nadu. All of them should be provided pension. I also want to share an important information
that I along with Hon. Union Minister for Minority Affairs Shri K. Rahman Khan had gone to Bengaluru to review the
functioning of Wakf Boards. There is a hotel named Windsor Manor in Bengaluru and their land belongs to Wakf Board. They
earlier gave Rs.1 lakh as rent for occupying an area of 6 acres. Now they are giving Rs. 6 lakh. Where is the justice?
Muslims are being ignored and justice is denied. Wherever there is land of Wakf Boards, colleges should be built. In Delhi,
in a post graduate college built on Wakf land there is not even a single Muslim student. I wish to bring this to your notice.
Muslim community is being side-lined. You should take genuine action in this regard. I support this bill wholeheartedly.
Government led by Annai Soniaji has only provided Rs.3000 crore to the welfare of Muslims and in addition I urge that
retired Ulemas should be given pension.

SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, my earnest request to you is to please give me seven minutes. I will
complete my speech. I promise you that I have 15 points to make and I will complete them in seven minutes.

The first point is that there is no time limit prescribed in the Bill which is being discussed over here regarding adjudication
of a wakf matter by a wakf tribunal. In any other tribunal, a time limit is prescribed that within a particular time limit, this
matter would be decided. That is not there in this case.

The second point is, all the wakf cases that are now going on lower courts must be transferred to the tribunals which are
going to be formed in the respective States.

The third point is that the Supreme Court has always said in many cases that once a wakf, always a wakf. This particular
sentence is not reflected in the Bill. It should have been there that once a wakf and always a wakf.

The fourth point is regarding appointment as members to the Central Wakf Council and Wakf Boards. There is not a single
mention made that the members who are going to be appointed or made or elected must have some knowledge of wakf
matters. They can be town planners; they can be in business and so on. But what about the knowledge of wakf?

The fifth point is this. Can the Minister give an assurance that the rent will be increased of Wakf properties? I give an
example. In Kolkata, the Governor House where the Governor is living is a wakf property. And what is the rent that is being
given? It is Rs.159 per month. Can he give an assurance that with the passing of this Bill, the rent will be increased of wakf
properties?



The sixth point is that the Supreme Court has, as recently as in 2010, in a judgment of Ramesh Gobindram and Sugra
Humayun clearly said this. I am quoting the paragraphs 32, 33, 34 and 35.

This judgment has curtailed the powers of tribunals. They have said that even a civil court can decide a wakf matter.
In this Bill, the hon. Minister has completely failed to tell us as to how he will overcome this Supreme Court judgment of
Ramesh Gobindram. Something should have been introduced in the Bill so that the tribunal can adjudicate and dispute any
lease, licence, tenancy, any form of alienation or transfer of certain rights.

My eighth point is that survey of wakf properties will be done after the passage of the Bill, not the survey of what wakf
properties used to be at the time of Independence. Again that is not there.

My ninth point is about encroachment of wakf properties. Why is it that the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971 is being applied to wakf properties? Mr. Minister, you were the Chairman of the Joint Parliamentary
Committee. You had recommended and now, Mr. Minister, you are failing to deliver. Have some sort of moral obligation!
Being Chairman, you should have incorporated this. How is it that the Law Ministry has rejected your proposal? I fail to
understand this! In the State of Tamil Nadu, in the State of Andhra Pradesh, the Hindu Endowments Board has complete
eviction powers of encroachers. They have summary eviction powers. Now what you have done is that the CEO will tell the
Collector. I would request that, you have Section 55 of Wakf Act, 1995, you make a provision that if a Magistrate fails to
discharge the Board order, then disciplinary action should be taken by the judicial authority, again that Magistrate. That is
because neither the Collector, neither the revenue people, neither the police, neither the judiciary at the lower level will
want to implement the order of the Wakf Board.

I come to my ninth point. I fail to understand how Shri Jairam Ramesh can have one policy and this Minister another policy?
a€| (Interryptions) Amendment 45 to Section 51 is on acquisition of wakf land. The Bill says that compensation should be
at the prevailing market value or suitable land, reasonable solatium in lieu of acquired property. How is it that Shri Jairam
Ramesh says four times in rural areas and two times in urban areas? Mr. Minister, are you not getting along with Shri
Jairam Ramesh, do you have something against Shri Jairam Ramesh that you have to have a different yardstick? Why do
not you correct it? How can a Government in power have two different policies on acquisition of land? If it is wakf land, it
has to be at prevailing market value. What is this? This is a contradiction in your own Government. Please correct it.

I have talked about any land acquisition made under law will have to be done in consultation with the Board. I will say that
it has to be 'duly constituted Board' not a Board. For example, in Maharashtra, Mukesh Ambani being the richest man in
India had to occupy the land of a yateemkhana. Disgrace on his part that he had to occupy the land of orphans! Why did
this happen? It happened because we do not have a Board over there. The CEO in connivance with him gave a green
signal. That is why you must have a duly constituted Board. Not having that you cannot stop this occupation of land.

Then, what is the definition of public purpose? Please tell me. You do not even define public purpose over here! Visualize a
situation that tomorrow if a right wing government comes into power they can do anything. There are many contentious
issues which are still pending. I am warning you, please correct this.

On Amendment 60, again I do not know what is the meaning of 'if the property is required for public purpose' - there
is no definition — 'the Government agency may make an application for determination of rent or compensation'. Again, who
will go there? Who will make it? In Delhi, my friend Shahnawaz can help us over here. If they are really interested in this, I
would request the BIP leader to help us. About 123 properties are under the occupation of DDA and the Land Development
Office. Please understand the irony. A hundred and twenty-three properties have been given to Wakf Board. The DDA says
they are handing them over on a rent of Re.1 per acre. What is this joke? And then, the Vishva Hindu Parishad goes to
court and gets a stay in 1984. What is the Wakf Board doing? What is the Union Government doing? More than 30 years
have passed. Nothing has happened. You cannot vacate a stay! Can you not vacate a stay? Whatever the legal officers are
doing, it is an insult on them.

Please allow me. I am making valid points. In the last year's Budget, for strengthening of State Wakf Boards, Rs.4.50 crore
was allotted and only Rs. 8 lakh were given. How can you do that work? You take grant-in-aid to Wakf Board, in 2012-13,
an amount of Rs.3.20 crore, but only Rs.2.88 lakh has been released. But my friend from Khammam says that Shri
Chandrababu Naidu had protected the wakf properties. I want to correct it; you may inquire into it. When he was the Chief
Minister, he had given wakf lands to Microsoft; he had given wakf lands to Indian School of Business; he had given wakf
land to Infosys. When Congress came to power; it also did the same thing. 1700 acres of wakf land were given to all these
people. The whole of Hyderabad wants to protect this 1700 acres. My request to the hon. Minister is that he may please
ensure that the Attorney-General does not appear on behalf of the Central Government. How can he appear on behalf of
the Central Government against the wakf property? This is totally wrong. With these words, I conclude.
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&I 9 3, &S w3 B i 3 b s A B prRDd Afebacd ol 3| sarse wfeRmicst wict siftre woft oft fp Ao 3 sl dget
A8 a2s A ot act B 3| s2AfcTe Iorchl BrR®IG DI 8ft A& Fotror b Difdrer 331 AT 3 6 orft T uscl epBUefcdt o1&l oft, Iser FDRI
I qaw dIgt W il Rl glofl aifée off, as ot ¢ft iz dlgreiel cidel U2 gl aap PRRIA R v vsarssRl dfst off) 33D Ut ®Is urat
oidl eff|

3ireT 33 fdeT & Sif¥e et gaw R @ urae & srft 3 6 ag ¢ smoldic Dl vsdissl § ADdl 3, daP dIS D) UsaAIssl B2 ADdl g,
Jicet sioldic @l ¢t vsaissl B2 Adbdl 3 iz $AD) SRINTeIGA Asc! Bioll PR ITDBR B 33 DI MURT 2 5 $AD SRIvTeEl TR a1dl
©31, dl uslfsde 8o, A JYA DIE DI ol Al BEPIE D dIv SR TsHlfShe Dl 53 3Gl Agel aaPp PISRICT DI SRIZa9el uat ot
srft 3) #7121 399flc 8 fop 51 uraR 3 gl aaw PRRI 6 verRficicd iz e Tt Stet ao feserar 6t aa 3, iRl s ad s g,
3oaiol 13 WA & IW w@id &t off, d S Son aear g, cfpar 3pft aB At uRed @ 3 i sAd @ A filkaa 3 3ol S
Gotl,...(caqeret) .. fesorer 6t ara &¢ oft) uscl Sl RRsotet w1, A Rrb to decide whether a Wakf property is a Wakf property or not &
fere &, 3orop1 ferfres e e We have extended the scope of the Tribunal. sm 82 a3 & RB¥wc Reoict & URI ST, 36 BIE 3 SiIot
®I S otdl 8| fewIote bl uraRl @l a0l vaRils fopen 3 efdaerel uraRi #ff fCwiorer ot &t Rl &) uscl el sIoidic I DIS WISOLORIT
RS ordt <t o 3 oft, 3/ & el s/olic I BSalfdRIeT BRI IoIdb! Sof Sl 3B 3| Acd 4 fadef! #ff aaw yfuctst &, 3orep1 341 3Acex
SIdoldic I PIRICATOIMGT DA 3B 3| Bfdderel vdc 3R ufeeld JPRRI vac &I ard 33, I8 A3l & [ aaw yiucdl 82 AR A ufseld YRR 3,
ST IS SBRAT3ICT 3io= 18! Bl Al FIADI 36l ST AT 3, SId HoI M6 I 3, dl a6 uferd P forw 3 ufder YPRRI 3 =16 Yiudt st
3, PR DIooll STl & SI¥T A 8 aap Tac 3 ufscrd YRR I Sodcys ofdl BT A &, SARTE A UD AU daw YiucT efdaerer f&iet cirot
ot 38 3 3gat ufderd YRR vae & Uy Yifdsied &t efddreT et 3t oot o 33 3) rotofizr AgRit of St Iz e 3, A Iord sREfagpereT Jema 3
a3 {3t 3 S oo, awp Pt weft 3zt A A Rib GI-cior $9}AST U2 Dgon| A b a1 g3 off) a1 at 1956-57 3t gan e, 7P w16 b2 wae
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qg D2 Wl Al sAleTE [SIRIE SRAGT 8l 28 | 3 MRPR DI Ad D2oll & 3R AR gaw Yuet & e sl I Foicol Doil bl dr spie
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I3l 3fbeiiforpe AT &I ard Bdl o) A At 8 b FoRl ARSI sufdbdifoipd Ad b Deld i 3| UG AdIcI IGRI SR {6 UD aaw dIol dIell
el 8 3l d8l ARSI oSl 361 Mol P fe1e Felrr & 3z [l of fpll ool & dsd a6 ARSIG 3nfcbeiifStavel Ad 3 311 315 Al SIHISI Ugol
I soIeI ofdl St S 3@l &, IrsoIdars! gl Sil of AB Dal Al P $A A6 R BIRIE Bl Sl 3 AS MfcheiifSrmer Ad 9 &, oIS aaw i 3 VA
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A TIA DI

off BT armire (Gsien): DS crsar ot & 2 & ordl?

SHRI K. RAHMAN KHAN: We are in touch with the Archaeological Department.

SHRI KIRTI AZAD : Have you given them any time frame? Or are they going to give you a list?

SHRI K. RAHMAN KHAN: We are in correspondence with the Archaeological Department. Still we have not come to a
conclusion.

SHRI KIRTI AZAD : It must be time-bound programme.

off &. IBHTGT WIol: B 31 FIerll b dia 6t ard 2 3 aa1 B2 33 3] 123 yrud &t ara 33, 9 i3 eq @ fiar 31 darssen) 731 AT g8t
goft & 3z & s1uol @l goIfbAd AASIAL & [ IFRID AASKT Afdfer I B 12 A8 ot ) Ic8lol 3A Th U2 AR AT 3] AgAleI fepRr 32
=1 AE DEol 3 PIS Gt o1dl 8 [ Iodiol IG-AGD2 AP YUl P dsIpsl P fe1e a1 i &ff) 3 ongorarst Sit 2 9t wgon fop siferapgIur Aol B
fe1u 3MUT URI ARSI @61l AIfdy) Sciaglel Afolbel 3 MUl arcl aft fpar &,

"BJP will examine the recommendation of the Joint Parliamentary Committee of Wakf headed by Shri K.

Rahman Khan, Deputy Chairman, Rajya Sabha and with consultation with Muslim leaders, we will take steps
to remove/evict encroachments from unauthorized occupation of wakf property. "

g AMUP AT 31 &) I3 SeMiYer 3 b PRI-SRI I 3 JMud! P & 31U Jal $Fcildic BAT Al 3 MUDT JDIFIR Bl

oft 3UC 9NBGIATS ol : & Al IRDR 3 3ol AleT 3, B9 A DI

oft . IS FM6l: 3ol dlcl 3, I8 dl A6 Pl A 3, oy 3R #ff T8 A 3D IS 3N 3, A DI DFoN b 358 steildic fpar s 7
Jget g St A sfeIiyer BT b a8 3ol JHelelol DI YA of D2 3ol Sil 8t i f&u & 891 IA A 3 b2 At Dol DI DHSTr DT FAfTS
31U 3ol Hgilerol YA of DI

So, with these words, I thank all the Members and request the House to agree unanimously to the amendments to the Bill
made by Rajya Sabha.

MR. CHAIRMAN : The question is:

"That the following amendments made by Rajya Sabha in the Bill to amend the Wakf Act, 1955, be taken into
consideration:"

ENACTING FORMULA

1. That at page 1, line 1, forthe word "Sixty-first", the word "Sixty-fourth" be
substituted.

CLAUSE 1 Short Title and



10.

11.

12.

Commencement

That at page 1, line 3, for the figure "2010", the figure "2013" be
substituted.

CLAUSE 5 Amendment of Section 3

That at page 2, line 7, after the word "person”, the words "or institution,
public or private" be inserted.

That at page 2, line 9, after the words "terminated by" the words
"mutawalli or" be inserted.

That at page 2, line 18, the word "such" be deleted.

That at page 2, line 22, after the word "Khangah" the words "peerkhana
and karbala" be inserted.

That at page 2, forlines 23 to 27, the following be substituted, namely:-
"(v) for clause (r), the following clause shall be substituted, namely:-

(r) "wagf" means the permanent dedication by any person, of any movable
or immovable property for any purpose recognised by the Muslim law as
pious, religious or charitable and includes —

() a wadgf by user but such waqgf shall not cease to be a wagf by reason
only of the user having ceased irrespective of the period of such cesser;

(i) a Shamlat Patti, Shamlat Deh, Jumla Malkkan or by any other name
entered in a revenue record;

(i) "grants", including mashrat-ul-khidmat for any purpose recognised by
the Muslim law as pious, religious or charitable; and

(iv) a wagf-alal-aulad to the extent to which the property is dedicated for
any purpose recognised by Muslim law as pious, religious or charitable,
provided when the line of succession fails, the income of the wagf shall be
spent for education, development, welfare and such other purposes as
recognised by Muslim law,

and "waqif" means any person making such dedication;".
CLAUSE 6 Amendment of Section 4

That at page 2, afterline 28, the following be inserted, namely:-

"(a) in sub-section (1), for the words 'wakfs existing in the State at the
date of the commencement of this Act', the words 'augaf in the State' shall
be substituted:".

That at page 2, line 29, forthe bracket and alphabet "(a)", the bracket and
alphabet "(b)", be substituted

That at page 2, line 33, for the figure "2010" the figure "2013" be
substituted

That at page 2, line 34, for the figure "2010" the figure "2013" be
substituted

That at page 2, for lines 38 and 39, the following be substituted,
namely:-
"(c) in sub-section (6).-

(i) in the proviso, for the words "twenty years", the words "ten years" shall
be substituted:

(i) after the proviso, the following proviso shall be inserted, namely:-



13.

14,

15.

16.

17.
18.

19.

20.

21.

22.

23.

24.

"Provided further that the wagf properties already notified shall not be
reviewed again in subsequent survey except where the status of such
property has been changed in accordance with the provisions of any law."

CLAUSE 7 Amendment of Section 5

That at page 3, forlines 2 to 4, the following be substituted namely:-

"(3) The revenue authorities shall;-

(i) include the list of augaf referred to in sub-section (2), while updating
the land records; and

(i) take into consideration the list of auqaf referred to in sub-section (2),
while deciding mutation in the land records.".

CLAUSE 9 Amendment of Section7

That at page 3, line 23, afterthe word "have" the word "the" be inserted

CLAUSE 11 Amendment of Section 9

That at page 4, line 9, forthe word "or" the word "and" be substituted

That at page 4, line 20, for the words "Central Council and the Council"
the words "Council and it" be substituted.

That at page 4, line 27 the words "Central Wagf" be deleted.

That at page 4, line 30, for the words "Judge of the Supreme Court and
the fee" the words "Judge of the Supreme Court or a retired Chief Justice
of a High Court and the fees" be substituted.

That at page 4, line 31 for the word "determined", the word "specified"
be substituted.

CLAUSE 12 Amendment of Section 13

That at page 4, line 38, forthe words "one year from the date of the", the
words "six months from the date of" be substituted.

That at page 4, line 39, for the figure "2010", the figure "2013" be
substituted.

That at page 4, for lines 42 and 43, the following b e substituted,
namely:-

"section 13, in the case of Shia wagf, the Members shall belong to the Shia
Muslim and in the case of Sunni wagf, the Members shall belong to the
Sunni Muslim".

CLAUSE 13 Amendment of Section 14

That at page 5, line 4, for the words "members enrolled with", the words
"members of" be substituted.

That at page 5, for lines 6 to 9, the following proviso be substituted,
namely:-

"Provided that in case there is no Muslim member of the Bar Council of a
State or a Union Territory, the State Government or the Union Territory
administration, as the case may be, may nominate any senior Muslim



25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

advocate from that State or the Union Territory, and";.

That at page 5, for lines 33 and 34, the following be substituted,
namely:-

"(d) one person each from amongst Muslims, to be nominated by the State
Government from recognised scholars in Shia and Sunni Islamic Theology;".

That at page 5, line 37, forthe words "Deputy Secretary", the words "Joint
Secretary" be substituted.

That at page 5, line 42, for the words "less than three and not more than
five", the words "less than five and not more than seven" be substituted.

That at page 6, line 3, for the bracket and figure "(7)", the bracket and
figure "(5)" be substituted.

That at page 6, afterline 3, the following be inserted, namely:-
"(1IV) sub-section (7) shall be omitted.".

NEW CLAUSE 14A Amendment of section 16
That at page 6, afterline 5, the following new clause be inserted, namely:-

"14A. In section 16 of the principal Act, after clause (d),
the following clause shall be inserted, namely:-

"(da) he has been held guilty of encroachment on any wagf
property;".

CLAUSE 15 Insertion of new Section 20A

That at page 7, line 5, forthe words "show of hands", the words "method
of secret ballot" be substituted.

CLAUSE 16 Amendment of section 23

That at page 7, line 18, for the word "sub-sections", the word "sub-
section" be substituted.

That at page 7, line 23, after the words "State Government", the words
"and in case of non availability of a Muslim officer of that rank, a Muslim
officer of equivalent rank may be appointed on deputation" be inserted.

That at page 7, lines 24 and 25, be deleted.

NEW CLAUSE 17A Substitution of new section for section 28.

That at page 7, after line 34, the following be inserted,
namely:

17A. For section 28 of the principal Act, the following
section shall be substituted, namely:-

"28. Subject to the provisions of this Act and the rules Power of District
made thereunder, the District Magistrate or in his Magistrate,
absence an Additional District Magistrate or Sub Additional
Divisional Magistrate of a District in the State shall be District
responsible for implementation of the decisions of the Magistrate or Sub
Board which may be conveyed throughthe Chief Divisional
Executive Officer and the Board may, wherever considers Magistrate to
necessary, seek directions from the Tribunal for the implement the
implementation of its decisions.". directions of the
Board.



36.

37.

38.

30.

40.

41.
42.

43.

CLAUSE 18 Amendment of section 29

That at page 7, forlines 37 to 40, the following be substituted, namely:-

"(a) in sub-section (1) as so numbered, for the words 'subject to such
conditions and restrictions as may be prescribed and subject to the
payment of such fees as may be leviable under any law for the time being
in force', the words 'subject to such conditions as may be prescribed' shall
be substituted.".

CLAUSE 20 Amendment of section 32

That at page 8, forlines 14 to 22, the following be substituted, namely:-

'(I) insub-section (2), for clause (j), the following clause shall be
substituted, namely:-

"(j) tosanction lease of any immovable property of a wagf in accordance
with the provisions of this Act and the rules made thereunder:

Provided that no such sanction shall be given unless a majority of not less
than two-thirds of the members of the Board present cast their vote in
favour of such transaction:

Provided further that where no such sanction is given by the Board, the
reasons for doing so shall be recorded in writing.";".

That at page 8, line 26, for the word "fair", the word "market" be
substituted.

That at page 8, for lines 29 and 30, the following be substituted,
namely:-

"educational institution, shopping centre, market, housing or residential
flats and the like" shall be substituted:".

CLAUSE 21 Amendment of section 33.

That at page 8, for lines 33 to 35, the following be
substituted, namely:-

"21. In section 33 of the principal Act, in sub-section (1), -

(a) after the words "the Chief Executive Officer", the words
"or any other person authorised by him in writing" shall be
inserted:

(b) the words "either himself or any other person authorised
by him in writing in this behalf" shall be omitted'.

CLAUSE 24 Amendment of section 44
That at page 9, lines 2 and 3, be deleted.

That at page 9, line 4, for the bracket and alphabet "(b)", the bracket and
alphabet "(a)" be substituted.

That at page 9, line 6, for the bracket and alphabet "(c)", the bracket and
alphabet "(b)" be substituted.

CLAUSE 26 Amendment of section 47

That at page 9, for lines 13 to 19, the following be



45.

substituted, namely:-
"26. In section 47 of the principal Act, -

(1) in sub-section (1), -

(i) inclause (a), for the words "ten thousand rupees", the
words "fifty thousand rupees" shall be substituted;

(ii) in clause (b), for the words "ten thousand rupees", the
words "fifty thousand rupees" shall be substituted;

(iii) in clause (c), after the words "the State Government
may,", the words "under intimation to the Board", shall be
inserted:

(II) in sub-section (3), in the first proviso, the words "more
than ten thousand rupees but less than fifteen thousand
rupees”, the words "more than fifty thousand rupees" shall
be substituted.

CLAUSE 27 Amendment of section 51

That at page 9, for lines 20 to41, the following be
substituted, namely:-

"27. In section 51 of the principal Act,-

(i) for sub-section (1), the following sub-sections shall be
substituted, namely:-".

(1) Notwithstanding anything contained in the wagf deed,
any lease of any immovable property which is wagf property,
shall be void unless such lease is effected with the prior
sanction of the Board:

Provided that no mosque, dargah, khangah, graveyard, or
imambara shall be leased except any unused graveyards in
the State of Punjab, Haryana and Himachal Pradesh where
such graveyard has been leased out before the date of
commencement of the Wakf (Amendment) Act, 2013.

(1A) Any sale, gift, exchange, mortgage or transfer of wagf
property shall be void ab initio:

Provided that in case the Board is satisfied that any wagf
property may be developed for the purposes of the Act, it
may, after recording reasons in writing, take-up the
development of such property through such agency and in
such manner as the Board may determine and move a
resolution containing recommendation of development of
such waqgf property, which shall be passed by a majority of
two-thirds of the total membership of the Board.

Provided further that nothing contained in this sub-section
shall affect any acquisition of wagf properties for a public
purpose under the Land Acquisition Act, 1894 or any other
law relating to acquisition of land if such acquisition is made
in consultation with the Board;

Provided also that —

(a) the acquisition shall not be in contravention of the Places
of Public Worship (Special Provisions) Act, 1991;

(b) the purpose for which the land is being acquired shall be
undisputedly for a public purpose;

() no alternative land is available which shall be considered
as more or less suitable for that purpose; and

(d) to safeguard adequately the interest and objective of the
wagf, the compensation shall be at the prevailing market

Amendment
of section 51.

1 of 1894.

42 of 1991.



value or a suitable land with reasonable solatium in lieu of
the acquired property;

(i) sub-sections (2), (3), (4) and (5) shall be omitted.".

CLAUSE 29 Insertion of New Section 52A.

That at page 10, line 14, for the word "save", the word "except" be
substituted.

That at page 10, line 15, for the words "an officer duly authorised by the
Board", the words "any officer duly authorised by the State Government" be
substituted.

CLAUSE 30 Amendment of section 54

That at page 10, for lines 18 and 19, the following be
substituted, namely:-

"30. In section 54 of the principal Act,-

(a) in sub-section (3), for the words "he may, by an order,
require the encroacher to remove", substitute "he may,
make an application to the Tribunal for grant of order of
eviction for removing"

(b) for sub-section (4), the following sub-sections shall be
substituted, namely:-

"(4) The Tribunal, upon receipt of such application from the
Chief Executive Officer, for reasons to be recorded therein,
make an order of eviction directing that the wagf property
shall be vacated by all persons who may be in occupation
thereof or any part thereof, and cause a copy of the order to
be affixed on the outer door or some other conspicuous part
of the wagf property:

Provided that the Tribunal may before making an order of
eviction, give an opportunity of being heard to the person
against whom the application for eviction has been made by
the Chief Executive Officer.

(5) If any person refuses or fails to comply with the order of
eviction within forty-five days from the date of affixture of
the order under sub-section (2), the Chief Executive Officer
or any other person duly authorised by him in this behalf may
evict that person from, and take possession of, the wagf
property.".

NEW CLAUSES 30A AND 30B Amendment of section 55.

That at page 10, after line 19, the following be inserted,
namely:-

"30A. In section 55 of the principal Act, -

(a) for the word, bracket and figure "sub-section (3)", the
word, bracket and figure "sub-section (4) shall be
substituted:

(b) for the words "apply to the Sub-Divisional Magistrate",
the words "refer the order of the Tribunal to the Executive
Magistrate" shall be substituted.

30B. After section 55 of the principal Act, the following  Insertion of
section shall be inserted, namely:- new section
55A.



"55A. (1) Where any person has been evicted from any  Disposal of
wagf property under sub-section (4) of the section 54, the property left on
Chief Executive Officer may, after giving fourteen days' wadf property
notice to the person from whom possession of the wagf by unauthorised
property has been taken and after publishing the notice in occupants.
at least one newspaper having circulation in the locality

and after proclaiming the contents of the notice by placing

it on conspicuous part of the waqf property, remove or

cause to be removed or dispose of by public auction any

property remaining on such premises.

(2) Where any property is sold under sub-section (1), the
sale proceeds shall, after deducting the expenses relating
to removal, sale and such other expenses, the amount, if
any, due to the State Government or a local authority or a
corporate authority on account of arrears of rent, damages
or costs, be paid to such person, as may appear to the
Chief Executive Officer to be entitled to the same:

Provided that where the Chief Executive Officer is unable to
decide asto the person to whom the balance of the
amount is payable or as to the apportionment of the same,
he may refer such dispute to the Tribunal and the decision
of the Tribunal thereon shall be final.".

CLAUSE 31 Amendment of Section 56

That at page 10, for line 21 to 36, the following be substituted,
namely:-

'(a) in sub-section (1), —

(i) for the words "A lease or sub-lease for any period exceeding three
years", the words "A lease for any period exceeding thirty years" shall be
substituted:

(i) the following proviso shall be inserted at the end, namely:-

Provided that a lease for any period up to thirty years may be made for
commercial activities, education or health purposes, with the approval of
the State Government, for such period and purposes as may be specified
in the rules made by the Central Government:

Provided further that lease of any immovable wagf property, which is an
agricultural land, for a period exceeding three years shall,
notwithstanding anything contained in the deed or instrument of wagf or
in any other law for the time being in force, be void and of no effect:

Provided also that before making lease of any wagf property, the Board
shall publish the details of lease and invite bids in at least one leading
national and regional news papers.';

(b) in sub-section (2), for the words "A lease or sub-lease for any period
exceeding one year and not exceeding three years", the words "A lease
for a period of one year but not exceeding thirty years" shall be
substituted;.

(¢) in sub-section (3), —

(i) the words "or sub-lease", at both the places where they occur, shall
be omitted:

(i) the following proviso shall be inserted at the end, namely:-

That at page 10, lines 38 and 39, for the words "regarding a lease or
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56.

sub-lease for any period exceeding one year and exchange or mortgage",
the words "regarding a lease for any period exceeding three years" be
substituted.

CLAUSE 34 Amendment of Section 68

That at page 11, for lines 19 to 21, the following be substituted,
namely:-

"34, In section 68 of the principal Act, -

(i) in sub-section (2), for the words "Magistrate of the first class" and
"Magistrate”, the words "District Magistrate, Additional District
Magistrate, Sub-Divisional Magistrate or their equivalent" shall be
substituted:

(ii) in sub-sections (3), (4), (5) and sub-section (6), for the words "the
Magistrate" the words "any Magistrate" shall be substituted.

CLAUSE 39 Amendment of Section 81
That at page 12, forlines 3 to 5, the following be substituted, namely:-

"and a copy of the said auditor's report, along with orders shall be
forwarded by the State Government to the Council within a period of thirty
days of laying of such report before each House of the State legislature
where it consists of two Houses or where such Legislatures consist of one
House, before that House.".

CLAUSE 40 Amendment of Section 83

That at page 12, for lines 6 and 7, the following be substituted,
namely:-

"40. In section 83 of the principal Act, —

(a) for sub-section (1), the following sub-section shall be substituted,
namely:-

(1) The State Government shall, by notification in the Official Gazette,
constitute as many Tribunals as it may think fit, for the determination of
any dispute, question or other matter relating to a wagf or wagf property,
eviction of a tenant or determination of rights and obligations of the
lessor and the lessee of such property, under this Act and define the local
limits and jurisdiction of such Tribunals;

(b) for sub-section (4), the following sub-sections shall be substituted,
namely:-

That at page 12, line 18, for the word "presented", the word
"prescribed" be substituted.

NEW CLAUSE 42A Omission of Section 87

That at page 12, after line 22, the following be inserted,
namely:-
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58.

59.

60.

61.

62.

"42A. Section 87 of the principal Act shall be omitted.
NEW CLAUSE 43A Amendment of Section 91

That at page 12, after line 24, the following be inserted,
namely:-

"43A. In section 91 of the principal Act, in sub-section (1),
for the words "it appears to the collector before an award
is made that any property”, the words "and before an
award is made, in case the property" shall be substituted.

CLAUSE 46 Amendment of Section 102

That at page 12, line 41, the words "Central Wagf" be deleted.
CLAUSE 47 Insertion of New Section 104A

That at page 13, for lines 3 to 8, the following be
substituted, namely:-

"104A. (1) Notwithstanding anything contained in this Act or Prohibition of
any other law for the time being in force or any wagf deed, sale, gift,
no person shall sell, gift, exchange, mortgage or transfer any  exchange,
movable or immovable property which is a wagf property to mortgage or
any other person. transfer of
wagf
property.

(2) Any sale, gift, exchange, mortgage or transfer of
property referred to in sub-section (1) shall be void ab
initio.".

NEW CLAUSE 47A Insertion of New Section 104B

That at page 13, after line 8, the following be inserted,
namely:-

"47A. After section 104A of the principal Act, the following
section shall be inserted, namely:-

"104B. (1) If any wagf property has been occupied by the Restoration of

Government agencies it shall be returned to the Board or the wagf
mutawalli within a period of six months from the date of the properties in
order of the Tribunal. occupation of
Government
agencies to
wagf Boards.

(2) The Government agency may, if the property is required
for a public purpose, make an application for determination
of the rent, or as the case may be, the compensation, by the
Tribunal at the prevailing market value.".

CLAUSE 48 Amendment of Section 106

That at page 13, line 10, the words "Central Wagf" be deleted.
NEW CLAUSE 48A Insertion of New Section 108A

That at page 13, after line 11, the following be inserted,
namely:-

'48A. After section 108 of the principal Act, the following
section shall be inserted, namely:-

"108A. The provisions of this Act shall have overriding Act to have
effect notwithstanding anything inconsistent therewith  overriding
contained in any other law for the time being in force or in effect.
any instrument having effect by virtue of any law other



than this Act.".".
CLAUSE 49 Amendment of Section 109

63. That at page 13, afterline 26, the following be inserted, namely:-
"(d) clause (xi) shall be omitted:".

64. That at page 13, line 27, for the bracket and alphabet "(d)", the bracket
and alphabet "(e)" be substituted.

The motion was adopted.

MR. CHAIRMAN: Hon. Members, before we take up the amendments into consideration, I may inform the House that the
Rajya Sabha vide amendment Nos. 30, 35, 49, 56, 57, 60 and 62 has added new clauses 14A, 17A, 30A, 30B, 42A, 43A,
47A and 48A to the Wakf (Amendment) Bill, 2010, as passed by Lok Sabha.

In this regard, I would like to invite your attention to Direction 31, which provides "that when an amendment for the
insertion of a new clause in a Bill is adopted by the House, the Speaker shall put the question that the new clause be added
to the Bill."

I, therefore, propose to put amendment Nos. 30, 35, 49, 56, 57, 60 and 62 to the vote of the House separately. If the
House adopts these amendments, I shall also propose the new clauses sought to be inserted by these amendments to the
vote of the House.

I shall now put Amendment Nos. 1 to 7 to the vote of the House.
MR. CHAIRMAN: The question is:

ENACTING FORMULA
1. That at page 1, line 1, forthe word "Sixty-first", the word "Sixty-fourth" be

substituted.
CLAUSE 1
2. That at page 1, line 3, for the figure "2010", the figure "2013" be
substituted.
CLAUSE 5
3. That at page 2, line 7, afterthe word "person”, the words "or institution,

public or private" be inserted.

4. That at page 2, line 9, after the words "terminated by" the words
"mutawalli or" be inserted.

5. That at page 2, line 18, the word "such" be deleted.

6. That at page 2, line 22, after the word "Khangah" the words "peerkhana
and karbala" be inserted.

7. That at page 2, for lines 23 to 27, the following be substituted,
namely:-

"(v) for clause (r), the following clause shall be substituted, namely:-

(r) "wagf" means the permanent dedication by any person, of any
movable or immovable property for any purpose recognised by the
Muslim law as pious, religious or charitable and includes —

(i) a wagf by user but such wadf shall not cease to be a wadgf by reason
only of the user having ceased irrespective of the period of such cesser;



(ii) a Shamlat Patti, Shamlat Deh, Jumla Malkkan or by any other name
entered in a revenue record;

(iii) "grants", including mashrat-ul-khidmat for any purpose recognised by
the Muslim law as pious, religious or charitable; and

(iv) a wagf-alal-aulad to the extent to which the property is dedicated for
any purpose recognised by Muslim law as pious, religious or charitable,
provided when the line of succession fails, the income of the wagf shall
be spent for education, development, welfare and such other purposes as
recognised by Muslim law,

and "waqif" means any person making such dedication;".

The motion was adopted.

MR. CHAIRMAN: Prof Haque, are you pressing your Amendment No.1 to amendment No.8?

SK. SAIDUL HAQUE : Sir, let me tell what is my amendment. Let me tell that in the amendment what I said is that for
"augaf in the State", whatever wakf properties are there, they are not only registered but a number of unregistered wakf
properties are there and that should be surveyed. If it is not surveyed, there is every possibility of misuse. That is why, I
requested in this amendment to amendment No.8 that both registered and unregistered property in the State should be
surveyed.

MR. CHAIRMAN: I shall now put Amendment No. 1 moved by Prof. Sk. Saidul Haque to amendment No.8 made by Rajya
Sabha to the vote of the House.

The amendment was put and negatived.
MR. CHAIRMAN: I shall now put amendment No. 8 to the vote of the House.

CLAUSE 6

MR. CHAIRMAN: The question is:

That at page 2, afterline 28, the following be inserted, namely:--

"(a) in sub-section (1), for the words 'wakfs existing in the State at the date of the commencement of this
Act', the words 'auqaf in the State' shall be substituted:". (8)

The motion was adopted.



MR. CHAIRMAN: I shall now put Amendment Nos. 9 to 21 to the vote of the House.

The question is:

0.

10.

11.

12.

13.

14,

15.

16.

17.

18.

19.

20.

21.

That at page 2, line 29, forthe bracket and alphabet "(a)", the bracket and
alphabet "(b)", be substituted

That at page 2, line 33, for the figure "2010" the figure "2013" be
substituted

That at page 2, line 34, for the figure "2010" the figure "2013" be
substituted

That at page 2, for lines 38 and 39, the following be substituted,
namely:-
"(c) in sub-section (6).-

(i) in the proviso, for the words "twenty years", the words "ten years" shall
be substituted;

(i) after the proviso, the following proviso shall be inserted, namely:-

"Provided further that the wagf properties already notified shall not be
reviewed again in subsequent survey except where the status of such
property has been changed in accordance with the provisions of any law."

CLAUSE 7
That at page 3, forlines 2 to 4, the following be substituted namely:-

"(3) The revenue authorities shall;-

(i) include the list of augaf referred to in sub-section (2), while updating
the land records; and

(i) take into consideration the list of auqgaf referred to in sub-section (2),
while deciding mutation in the land records.".

CLAUSE 9

That at page 3, line 23, afterthe word "have" the word "the" be inserted

CLAUSE 11

That at page 4, line 9, forthe word "or" the word "and" be substituted

That at page 4, line 20, for the words "Central Council and the Council"
the words "Council and it" be substituted.

That at page 4, line 27 the words "Central Wagf" be deleted.

That at page 4, line 30, for the words "Judge of the Supreme Court and
the fee" the words "Judge of the Supreme Court or a retired Chief Justice
of a High Court and the fees" be substituted.

That at page 4, line 31 for the word "determined", the word "specified"
be substituted.

CLAUSE 12

That at page 4, line 38, forthe words "one year from the date of the", the
words "six months from the date of" be substituted.

That at page 4, line 39, for the figure "2010", the figure "2013" be
substituted.



The motion was adopted.

MR. CHAIRMAN: Prof. Haque, are you pressing your Amendment No.2 to Amendment No.22?

SK. SAIDUL HAQUE : Sir, what I told in the amendment is that in the amendment moved by the hon. Minister it is
there that in the case of Shia property, it is Shia Muslim and in the case of Sunni Muslim property, it is Sunni Muslim.
Muslim is a Muslim. If you ask me: "Are a Hindu," it is not that I am a Brahmin Hindu, Yadav Hindu and Bhakt Hindu.
So, Muslim is a Muslim....(Interruptions) Let me complete it.

MR. CHAIRMAN: Let him complete it.

SK. SAIDUL HAQUE : So, what I have told here is that in case of Shia property from Shia community, and Sunni property
from Sunni community, the word *Sunni Muslim' of *Shia Muslim' should be deleted. Instead, in place of *Shia Muslim, or °
Sunni Muslim, it should be Shia community and Sunni community respectively.

MR. CHAIRMAN: I shall now put amendment No.2 moved by Sk. Saidul Haque to amendment No.22 made by Rajya Sabha
to the vote of the House.

The amendment was put and negatived.
MR. CHAIRMAN: I shall now put Amendment No. 22 to the vote of the House.

The question is:

That at page 4, for lines 42 and 43, the following be

substituted, namely:-

"section 13, in the case of Shia wadgf, the Members shall belong to
the Shia Muslim and in the case of Sunni wadf, the Members shall
belong to the Sunni Muslim". (22)

The motion was adopted.

MR. CHAIRMAN: I shall now put Amendment Nos. 23 and 24 to the vote of the House.

The question is:
Clause 13

That at page 5, line 4, for the words "members enrolled with", the
words "members of" be substituted. (23)

That at page 5, forlines 6 to 9, the following proviso be substituted,
namely:--

"Provided that in case there is no Muslim member of the Bar Council
of a State or a Union Territory, the State Government or the Union
Territory administration, as the case may be, may nominate any
senior Muslim advocate from that State or the Union Territory, and";.
(24)

The motion was adopted.



MR. CHAIRMAN: Now, we take up Amendment No. 3 moved by Sk. Saidul Haque.

SK. SAIDUL HAQUE : Sir, this amendment should be accepted by the hon. Minister. Originally when the Bill was placed in
Lok Sabha in May, 2010, it was there — scholar in Islamic theology. But in the amendment, it has been changed — scholar
in Shia and Sunni in Islamic theology. This is not right sort of thing. This is a vague term. I request the hon. Minister to
accept what was there in the original Bill — scholar in Islamic theology.

MR. CHAIRMAN: I shall now put amendment No.3 moved by Sk. Saidul Haque to amendment No.25 made by Rajya Sabha
to the vote of the House.

The amendment was put and negatived.
MR. CHAIRMAN: I shall now put Amendment No. 25 to the vote of the House.

The question is:

That at page 5, for lines 33 and 34, the following be substituted,
namely:-

"(d) one person each from amongst Muslims, to be nominated by the

State Government from recognised scholars in Shia and Sunni Islamic
Theology;". (25)

The motion was adopted.

MR. CHAIRMAN: I shall now put Amendment Nos. 26 to 29 to the vote of the House.

The question is:

That at page 5, line 37, for the words "Deputy Secretary", the words
"Joint Secretary" be substituted. (26)

That at page 5, line 42, forthe words "less than three and not more than
five", the words "less than five and not more than seven" be
substituted. (27)

That at page 6, line 3, for the bracket and figure "(7)", the bracket and
figure "(5)" be substituted. (28)

That at page 6, afterline 3, the following be inserted, namely:-

"(1V) sub-section (7) shall be omitted". (29)

The motion was adopted.

New Clause 14A
MR. CHAIRMAN: The question is:

That at page 6, afterline 5, the following new clause be inserted, namely:-

"14A. In section 16 of the principal Act, after clause (d), the following clause shall be inserted, namely:-
ment

on "(da) he has been held guilty of encroachment on any wagf property;". (30)




The motion was adopted.
MR. CHAIRMAN: I shall now put new clause 14A to the vote of the House.
The question is:

"That new Clause 14A be added to the Bill."
The motion was adopted.
New Clause 14A was added to the Bill.
MR. CHAIRMAN: I shall now put Amendment Nos. 31 to 34 to the vote of the House.

The question is:

That at page 7, line 5, for the words "show of hands", the
words "method of secret ballot" be substituted. (31)

CLAUSE 16

That at page 7, line 18, for the word "sub-sections", the word
"sub-section" be substituted. (32)

That at page 7, line 23, after the words "State Government", the
words "and in case of non availability of a Muslim officer of that
rank, a Muslim officer of equivalent rank may be appointed on
deputation" be inserted. (33)

That at page 7, lines 24 and 25, be deleted. (34)

The motion was adopted.

NEW CLAUSE 17A

MR. CHAIRMAN: The question is:

That at page 7, after line 34, the following be
inserted, namely:

Substitution 17A. For section 28 of the principal Act, the following

of new section shall be substituted, namely:-

section for

section 28.

Power of "28. Subject to the provisions of this Act and the
District rules made thereunder, the District Magistrate or in
Magistrate, his absence an Additional District Magistrate or Sub
Additional  Divisional Magistrate of a District in the State shall
District be responsible for implementation of the decisions of
Magistrate the Board which may be conveyed through the Chief
or Sub Executive Officer and the Board may, wherever
Divisional ~ considers  necessary, seek directions from the
Magistrate  Tribunal for the implementation of its decisions.".
to (35)

implement

the

directions

of the

Board.



The motion was adopted.

MR. CHAIRMAN: I shall now put new clause 17A to the vote of the House.
The question is:
"That new Clause 17A be added to the Bill."
The motion was adopted.

New Clause 17A was added to the Bill.

MR. CHAIRMAN : I shall now put Amendment Nos. 36 to 44 to the vote of the House.
The question is:

Clause 18

That at page 7, for lines 37 to 40, the following be substituted,
namely:-

"(a) in sub-section (1) as so numbered, for the words 'subject to
such conditions and restrictions as may be prescribed and subject to
the payment of such fees as may be leviable under any law for the
time being in force', the words 'subject to such conditions as may be
prescribed' shall be substituted,". (36)

Clause 20

That at page 8, for lines 14 to 22, the following be substituted,
namely:-

'(I) in sub-section (2), for clause (j), the following clause shall be
substituted, namely:-

"(j) tosanction lease of any immovable property of a wadgf in
accordance with the provisions of this Act and the rules made
thereunder:

Provided that no such sanction shall be given unless a majority of
not less than two-thirds of the members of the Board present cast
their vote in favour of such transaction:

Provided further that where no such sanction is given by the Board,
the reasons for doing so shall be recorded in writing.";'. (37)

That at page 8, line 26, for the word "fair", the word "market" be
substituted. (38)

That at page 8, forlines 29 and 30, the following be substituted,
namely:-

"educational institution, shopping centre, market, housing or
residential flats and the like " shall be substituted; " (39)



Clause 21

That at page 8, for lines 33 to 35, the following be substituted,
namely:-

Amendment "21. In section 33 of the principal Act, in sub-section
of section 33 (1), -

(a) after the words "the Chief Executive Officer”, the words
"or any other person authorized by him in writing" shall be
inserted:

(b) the words "either himself or any other person authorized
by him in writing in this behalf" shall be omitted". (40)

Clause 24

That at page 9, lines 2 and 3, be deleted. (41)

That at page 9, line 4, for the bracket and alphabet "(b)", the
bracket and alphabet "(a)" be substituted. (42)

That at page 9, line 6, for the bracket and alphabet "(c)", the
bracket and alphabet "(b)" be substituted. (43)

Clause 26

That at page 9, for lines 13 to 19, the following be substituted,
namely:-

Amendment "26. In section 47 of the principal Act, -
of section 47.

(I) in sub-section (1), -
(i) in clause (a), for the words "ten thousand rupees”, the words "fifty
thousand rupees" shall be substituted:

(i) in clause (b), for the words "ten thousand rupees", the words "fifty
thousand rupees" shall be substituted:

(iii) in clause (c), after the words "the State Government may,", the
words "under intimation to the Board", shall be inserted:

(II) in sub-section (3), in the first proviso, the words "more than ten
thousand rupees but less than fifteen thousand rupees", the words
"more than fifty thousand rupees" shall be substituted. (44)

The motion was adopted.

MR. CHAIRMAN: Now, we take up Amendment Nos. 4 and 5.

SK. SAIDUL HAQUE : Sir, what I have said in Amendment No. 4 is that edgah should also be included. I think the hon.
Minister is very well aware of it. He has mentioned a number of things in his Amendment No. 45. He has mentioned that no
mosque, dargah, khangah, graveyard, or imambara shall be leased. I just want to add one thing here. I think it is necessary
that edgah should also be included here. I think, perhaps, the hon. Minister has missed it. I request him to include edgah
here.



SHRI K. RAHMAN KHAN: Both the amendments can be taken care of while framing the Rules. I have already stated that I
would take his suggestions while framing the Rules.

SK. SAIDUL HAQUE : Thank you.

Now, coming to Amendment No. 5, it is proposed that if the Wakf land is to be acquired, it should be used for public
purposes. The hon. Minister of Rural Development Shri Jairam Ramesh mentioned the other day that he would take care
that the Wakf land is not acquired, as far as possible. That is alright. My point is, if the land has to be acquired, who will
determine the public purpose? Wakf Board is not efficient enough or sufficient enough to determine that this is for public
purpose without consulting the State Governments. So, I request that whenever such land is to be acquired, the State
Government must be consulted. Otherwise, there will be problems. I request the hon. Minister to accept this also.

MR. CHAIRMAN: I shall now put Amendment Nos. 4 and 5 moved by Sk. Saidul Haque to Amendment No. 45 made by
Rajya Sabha to the vote of the House.

The amendments were put and negatived.
MR. CHAIRMAN: I shall now put Amendment No. 45 to the vote of the House.
The question is:

CLAUSE 27

Amendment That at page 9, for lines 20 to 41, the following be
of section substituted, namely:-
51.

"27. In section 51 of the principal Act,-

(i) for sub-section (1), the following sub-sections shall be
substituted, namely:-".

(1) Notwithstanding anything contained in the waqf deed,
any lease of any immovable property which is wagf property,
shall be void unless such lease is effected with the prior
sanction of the Board:

Provided that no mosque, dargah, khangah, graveyard, or
imambara shall be leased except any unused graveyards in
the State of Punjab, Haryana and Himachal Pradesh where
such graveyard has been leased out before the date of
commencement of the Wakf (Amendment) Act, 2013.

(1A) Any sale, gift, exchange, mortgage or transfer of wagf
property shall be void ab initio:

Provided that in case the Board is satisfied that any wagf
property may be developed for the purposes of the Act, it
may, after recording reasons in writing, take-up the
development of such property through such agency and in
such manner as the Board may determine and move a
resolution containing recommendation of development of
such waqgf property, which shall be passed by a majority of 1 of 1894
two-thirds of the total membership of the Board. '

Provided further that nothing contained in this sub-section
shall affect any acquisition of waqf properties for a public
purpose under the Land Acquisition Act, 1894 or any other
law relating to acquisition of land if such acquisition is made
in consultation with the Board;

Provided also that —

(a) the acquisition shall not be in contravention of the Places
of Public Worship (Special Provisions) Act, 1991; 42 of 1991.

(b) the purpose for which the land is being acquired shall be
undisputedly for a public purpose;



(c) no alternative land is available which shall be considered
as more or less suitable for that purpose; and

(d) to safeguard adequately the interest and objective of the
wagf, the compensation shall be at the prevailing market
value or a suitable land with reasonable solatium in lieu of
the acquired property;

(i) sub-sections (2), (3), (4) and (5) shall be e omitted.".
(45)

The motion was adopted.
MR. CHAIRMAN: I shall now put Amendment Nos. 46 to 48 to the vote of the House.

The question is:

That at page 10, line 14, for the word "save", the word "except" be
substituted. (46)

That at page 10, line 15, for the words "an officer duly authorised
by the Board", the words "any officer duly authorised by the State
Government" be substituted. (47)

Clause 30

That at page 10, forlines 18 and 19, the following be substituted,
namely:-

Amendment of "30. In section 54 of the principal Act,--
Section 54.

(a) in sub-section (3), for the words "he may, by an order,
require the encroacher to remove", substitute "he may,
make an application to the Tribunal for grant of order of
eviction for removing"

(b) for sub-section (4), the following sub-sections shall be
substituted, namely:-

"(4) The Tribunal, upon receipt of such application from the
Chief Executive Officer, for reasons to be recorded therein,
make an order of eviction directing that the wagf property
shall be vacated by all persons who may be in occupation
thereof or any part thereof, and cause a copy of the order to
be affixed on the outer door or some other conspicuous part
of the waqf property:

Provided that the Tribunal may before making an order of
eviction, give an opportunity of being heard to the person
against whom the application for eviction has been made by
the Chief Executive Officer.

(5) If any person refuses or fails to comply with the order of
eviction within forty-five days from the date of affixture of the
order under sub-section (2), the Chief Executive Officer or any
other person duly authorised by him in this behalf may evict that



person from, and take possession of, the wagf property.". (48)

The motion was adopted.

New Clauses 30A and 30B

MR. CHAIRMAN: The question is:

Amendment That at page 10, after line 19, the following be
of section inserted, namely:-
55.

"30A. In section 55 of the principal Act, -

(a) for the word, bracket and figure "sub-section (3)",
the word, bracket and figure "sub-section (4) shall be
substituted:

(b) for the words "apply to the Sub-Divisional
Magistrate", the words "refer the order of the Tribunal
to the Executive Magistrate" shall be substituted.

Insertion of 30B. After section 55 of the principal Act, the following
new section section shall be inserted, namely:-
55A.

Disposal of "55A. (1) Where any person has been evicted from any
property left wagf property under sub-section (4) of the section 54,
onwagf  the Chief Executive Officer may, after giving fourteen
property by days' notice to the person from whom possession of the
unauthorised wagf property has been taken and after publishing the
occupants. notice in at least one newspaper having circulation in the
locality and after proclaiming the contents of the notice
by placing it on conspicuous part of the wagf property,
remove or cause to be removed or dispose of by public

auction any property remaining on such premises.

(2) Where any property is sold under sub-section (1), the
sale proceeds shall, after deducting the expenses relating
to removal, sale and such other expenses, the amount, if
any, due to the State Government or a local authority or a
corporate authority on account of arrears of rent,
damages or costs, be paid to such person, as may appear
to the Chief Executive Officer to be entitled to the same:

Provided that where the Chief Executive Officer is unable
to decide as to the person to whom the balance of the
amount is payable or as to the apportionment of the
same, he may refer such dispute to the Tribunal and the
decision of the Tribunal thereon shall be final.". (49)

The motion was adopted.

MR. CHAIRMAN: I shall now put the new clauses 30A and 30B to the vote of the House.



The question is:
"That New Clauses 30A and 30B be added to the Bill.”
The motion was adopted.
New Clauses 30A and 30B were added to the Bill.
MR. CHAIRMAN: Now, we take up Amendment No. 6 moved by Sk. Saidul Haque.

SK. SAIDUL HAQUE : Sir, in the amendment made by the hon. Minister, what is stated is that the Wakf property may be
given on lease for a period of 30 years for commercial activities for education or health purposes. My amendment is that it
would have been better if the Wakf property is not given on lease for commercial activities.

19.00 hrs.

Even if it has to be given for commercial activities, it should be given up to 15 years period and in case of health and
education, it should be 30 years. Otherwise, if it is given for commercial purposes, those properties will be gone for ever.
So, I would request the hon. Minister to accept this.

MR. CHAIRMAN: I shall now put Amendment No. 6 moved by Prof. Sk. Saidul Haque to Amendment No. 50 made by Rajya
Sabha to the vote of the House.

The amendment was put and negatived.
MR. CHAIRMAN: I shall now put Amendment No. 50 to the vote of the House.
The question is:

Clause 31

That at page 10, forline 21 to 36, the following be substituted, namely:-
'(a) in sub-section (1), —

(i) for the words "A lease or sub-lease for any period exceeding three
years", the words "A lease for any period exceeding thirty years" shall be
substituted:

(i) the following proviso shall be inserted at the end, namely:-

Provided that a lease for any period up to thirty years may be made for
commercial activities, education or health purposes, with the approval of
the State Government, for such period and purposes as may be specified
in the rules made by the Central Government:

Provided further that lease of any immovable wagf property, which is an
agricultural land, for a period exceeding three years shall, notwithstanding
anything contained in the deed or instrument of wagf or in any other law
for the time being in force, be void and of no effect:

Provided also that before making lease of any wagf property, the Board
shall publish the details of lease and invite bids in at least one leading
national and regional news papers.’;

(b) in sub-section (2), for the words "A lease or sub-lease for any period
exceeding one year and not exceeding three years", the words "A lease
for a period of one year but not exceeding thirty years" shall be
substituted,'.

() in sub-section (3), —



(i) the words "or sub-lease", at both the places where they occur, shall
be omitted,

(i) the following proviso shall be /inserted at the end, namely:- (50)

The motion was adopted.
MR. CHAIRMAN: I shall now put Amendment Nos. 51 to 55 to the vote of the House.

The question is:

That at page 10, lines 38 and 39, for the words "regarding a lease or sub-
lease for any period exceeding one year and exchange or mortgage", the
words "regarding a lease for any period exceeding three years" be
substituted. (51)

Clause 34
That at page 11, forlines 19 to 21, the following be substituted, namely:-

"34. In section 68 of the principal Act, -

(i) in sub-section (2), for the words "Magistrate of the first class" and
"Magistrate", the words "District Magistrate, Additional District
Magistrate, Sub-Divisional Magistrate or their equivalent" shall be
substituted,

(i) in sub-sections (3), (4), (5) and sub-section (6), for the words "the
Magistrate" the words "any Magistrate" shall be substituted. (52)

Clause 39
That at page 12, forlines 3 to 5, the following be substituted, namely:-
"and a copy of the said auditor's report, along with orders shall be
forwarded by the State Government to the Council within a period of thirty
days of laying of such report before each House of the State legislature
where it consists of two Houses or where such Legislatures consist of one
House, before that House.". (53)

Clause 40
That at page 12, for lines 6 and 7, the following be substituted, namely:-

"40. In section 83 of the principal Act, —

(a) for sub-section (1), the following sub-section shall be substituted,
namely:-

(1) The State Government shall, by notification in the Official Gazette,
constitute as many Tribunals as it may think fit, for the determination of
any dispute, question or other matter relating to a wagf or wagf property,
eviction of a tenant or determination of rights and obligations of the
lessor and the lessee of such property, under this Act and define the local
limits and jurisdiction of such Tribunals;

(b) for sub-section (4), the following sub-sections shall be substituted, namely:- (54)

That at page 12, line 18, forthe word "presented", the word "prescribed" be substituted. (55)

The motion was adopted.



MR. CHAIRMAN: The question is:

New Clause 42A

That at page 12, after line 22, the following be /nserted,
namely:-

"42A. Section 87 of the principal Act shall be omitted. (56) Omission of
section 87.

The motion was adopted.

MR. CHAIRMAN: I shall now put the new clause 42A to the vote of the House.
The question is:

"That new Clause 42A be added to the Bill."

The motion was adopted.

New Clause 42A was added to the Bill.
MR. CHAIRMAN: The question is:

New Clause 43A

That at page 12, after line 24, the following be /nserted,
namely:-

"43A. In section 91 of the principal Act, in sub-section (1), Amendment
for the words "it appears to the collector before an award of section 91.
is made that any property", the words "and before an

award is made, in case the property" shall be substituted.

(57)

The motion was adopted

MR. CHAIRMAN: I shall now put the new clause 43A to the vote of the House.
The question is:

"That the new Clause 43A be added to the Bill."

The motion was adopted.
New Clause 43A was added to the Bill.
MR. CHAIRMAN: I shall now put Amendment Nos. 58 and 59 to the vote of the House.
The question is:
Clause 46

That at page 12, line 41, the words "Central Wagf" be defeted. (58)

Clause 47



That at page 13, for lines 3 to 8, thefollowing be
substituted, namely:-

"104A. (1) Notwithstanding anything contained in this Act or  Prohibition of
any other law for the time being in force or any wadf deed, sale, gift,
no person shall sell, gift, exchange, mortgage or transfer any  exchange,
movable or immovable property which is a wagf property to mortgage or
any other person. transfer of
wagf
property.

(2) Any sale, gift, exchange, mortgage or transfer of
property referred to in sub-section (1) shall be void ab
initio.". (59)

The motion was adopted.

MR. CHAIRMAN: The question is:

New Clause 47A

That at page 13, after line 8, the following be inserted,
namely:-

"47A. After section 104A of the principal Act, the following Insertion of

section shall be inserted, namely:- new section
104B.
"104B. (1) If any wagf property has been occupied by the Restoration of
Government agencies it shall be returned to the Board or the wadf
mutawalli within a period of six months from the date of the properties in
order of the Tribunal. occupation of
Government
agencies to

wagf Boards.

(2) The Government agency may, if the property is required
for a public purpose, make an application for determination
of the rent, or as the case may be, the compensation, by the
Tribunal at the prevailing market value.". (60)

The motion was adopted.
MR. CHAIRMAN: I shall now put the new Clause 47A to the vote of the House.
The question is:

"That the new Clause 47A be added to the Bill."

The motion was adopted.
New Clause 47A was added to the Bill.
MR. CHAIRMAN: I shall now put Amendment No. 61 to the vote of the House.
The question is:
Clause 48

That at page 13, line 10, the words "Central Wagf" be deleted. (61)



The motion was adopted.

MR. CHAIRMAN: The question is:

New Clause 48A

That at page 13, after line 11, the following be inserted,

namely:-

'48A. After section 108 of the principal Act, the following Insertion of

section shall be inserted, namely:- new section
108A.

"108A. The provisions of this Act shall have overriding Act to have
effect notwithstanding anything inconsistent therewith  overriding
contained in any other law for the time being in force or in effect.
any instrument having effect by virtue of any law other

than this Act.".". (62)

The motion was adopted.

MR. CHAIRMAN: I shall now put the new Clause 48A to the vote of the House.

The question is:

"That the new Clause 48A be added to the Bill."

The motion was adopted.
New Clause 48A was added to the Bill.
MR. CHAIRMAN: I shall now put Amendment Nos. 63 and 64 to the vote of the House.

The question is:

Clause 49
That at page 13, afterline 26, the following be inserted, namely:-

"(d) clause (xi) shall be omitted:". (63)

That at page 13, line 27, forthe bracket and alphabet "(d)", the bracket and alphabet "(e)" be substituted. (64)

The motion was adopted.

MR. CHAIRMAN: The Minister may now move that the Amendments made by Rajya Sabha in the Wakf (Amendment) Bill be
agreed to.

SHRI K. RAHMAN KHAN: I beg to move:

"That the amendments made by Rajya Sabha in the Bill be agreed to."

MR. CHAIRMAN: The question is:



"That the amendments made by Rajya Sabha in the Bill be agreed to."

The motion was adopted.

MR. CHAIRMAN: The motion is adopted and the amendments made by Rajya Sabha in the Wakf (Amendment) Bill, 2010,
as passed by Lok Sabha, are agreed to by the House.

Hon. Members, as some new clauses have been added to the Bill, I, therefore, direct that wherever required, the
subsequent clauses may be renumbered accordingly.
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